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MR, DEPUTY-SPEAKER : That is all.
The question is :
“That the Bill be passed.”
The motion was adopted.

14.35 Hgs.

COTTON  TEXTILE COMPANIES

(MANAGEMENT OF UNDERTAKINGS

AND LIQUIDATION OR  RECON-
STRUCTION) BILL

MR. DEPUTY-SPEAKER : We shall
now take up the consideration of the Cot-
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ton Textile Companies Bill. Shri Dinesh
Singh,

SHRI 5. M. BANERJEE (Kanpur) :
How many hours have been allotted to this
Bill

MR. DEPUTY-SPEAKER: 3 hours
have been proposed by Government.
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MR. DEPUTY-SPEAKER : Let us sce
how the debate progresses,

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Mr. Doputy-
Speaker, Sir, I beg to move®* :

“That the Bill to provide in the public
interest for the liquidation of cotton
textile companies while keeping the
undertakings thereof as running con-
cerns, or for the reconstruction of
cotton textile companies, in certain cases
and for matters connected therewith, be
taken into consideration.”

Sir, the House i¢ aware that cottoa tex-
tile industry is our oldest organised in-
dustry. In fact, our record in the manu-
facture of cotton textiles goes back to
days much further than any organised in-
dustry came into this country. Our cotton
textiles were not only known in India but
were prized all over the world. Many
people feel that it is, to #some extent,
cotton textiles that atiracted many travel-
lers to come here resulting into our domi-
nation. It was so highly prized that when
foreigners came here, and they were mot
able to compete with us, we found that
some of our best craftsmen who were en-
gaged in this industry had to undergo a
lot of suffering so that the textile industry
in other countries could be built up. For
many years, since we set up the organised
sector in this country, this has been yield-
ing profit to many big concerns which
have now become very big and very
famous,

Today, we have about 618 mills, 329
spinning mills and 289 compodite mills.
All this bas been built up over the years
with great patience and also with -great
effort. New mills have come up. Some
of them are as good as textile mifle any-

*Moved with the recommendation of the President.
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where else in the world, But, unfortunately,
once these mills were built up, not enough
effort was put to see that they keep pace
with the world. Many of these mills are
very very old; their machinery is com-
pletely out of date; they can mever be
productive and competitive in modern
terms. Yet, as 1 mentioned earlier, many
hig houses have become very big and very
famous, But they have not cared for the
industry that made them big and famous
and this industry has been allowed to go
down year by year into it¢ present diffi-
culties, In terms of employment, the
industry directly provides employment to
about 900,000 people and, if you take the
subsidiary employments given to sectors,
like, handlooms and others which depend
on the yarn from this industry, I think, not
les¢ than 6 million people would be con-
nected with it. Then, there are a large
number of farmers who grow cotton which
is consumed by this industry. Therefore,
it has a tremendous importance in the in-
dustrial map of our country and no Gov-
crnment can allow this industry to go
down the way that it is going at present.

Sir, we have bhad in this House debates,
ideological and otherwijse, discussions
abcut this industry, some people saying
that the public sector is not running well.
Here is an example of the private sector
which has been allowed gradually, year
by year, to go down,

In many cases we had to take over some
of the mills that the private sector failed
to run well; we ran them well and we
have returned four of them to the famous
private sector—my hon. friend is nodding
his head. They are now pressing that we
should give it back to them because we
have been able to do much better than
they were able to do, 1 am not today
concerned with the ideological aspect, al-
though we can never separate the ideolog:
from our thinking or working. But ever
in the most practical attitude, no hon.
member, I am sure, including my bon.
friends sitting Opposite, will deny that
something has to be done to revive this
industry. It is not only in our country
but in other countries also that the textile
industry had 1o be revived; that only shows
that capitalism has had a similar trend in
many other countries.

eic, erc.) Bill

We were going through the figures the
other day. I was looking at the modernisa-
tion that had to be carried out in the
United Kingdom and what Japan is plan-
ning to do. I think, the House will be
interested to kmow that Japan is going to
provide for the modernisation of this in-
dustry, 277 million dollars to cover the
cost of scrapping and re-equipment in the
spinning sector, and 361 million dollars
in the weaving section. The United King-
dom is also mvesting to the tune of 30
million pounds towards the modernigation
of its textile industry, We had also set
up some Committee to go into this gquestion
and they had given us rather staggering
figures of the amount of money that will
be necessary for the modernigation of our
industry—it may range from Rs, 550 crores
to a thousand crores, but unfortunately we
do not have these resources immediately
to press them into service to modernise
this industry and, therefore, whatever
little resources we have, we have to ap-
portion them in such a way that this in-
dustry is revived, that each step that we
take is for the strengthening of this indus-
try, for the modernisation and revitalisa-
tion of this indusiry, and not let it go
down as it is today.

People have talked of the profitability
of this industry, that the profitability bas
been going down. | was going through
the figures, the other day, of the profila-
bility of this industry. It will be interest-
ing to see that the profitability has been
moving up and down from time to time.
It only shows that there is a possibility of
this industry being profitable only if it is
allowed to be profitable. The figures them-
selves reveal this. For instance, take the
year 1960-61; the gross profits as percent-
age of sales in this industry were 9.7 as
against 10.3 in all industries; the gross
profits as percentage of the total capital
employed were 12.2 in this industry as
against 10.2 in all industries; the net profit
as percentage of net work in this industry
was 13.7 as compared to 10.9 in all indus-
tries. ‘Therefore, this had a better pros-
pect as compared to the combined figures
of all other industries. Then in some
years it goes down. For instance, take
1965-66, the net profits as percentage of
net worth in the cotton textile industry
were 3.7 as compared to 8.3 in all other
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industries. The same thing which was
more than the figure of all industries—
13.7 as compared to 10.9—was allowed to
go down to 3.7 as compared to 8.3. This
is the position of this industry and we
have been somewhat concerned about the
way that people who control this industry
cither individually or collectively have
used this as an instrument to get the re-
sources and to transfer them into the other
industries and to leave thi¢ completely,
without ploughing back enough into this
industry to keep it gojng. We had, there-
fore, been thinking about this industry for
quite some time. The House is aware that
we had the power under the Industries Re-
gulation Act to take over the mills which
are not running well, either which  have
closed down or are about to close down.
What happened in these cases was that when
we took over these mills and then as soon
as they started running well, we were asked
to give them back to the owners. And we
have an instance of a very well-known
mill from where my hon'ble friend. Mr.
Mody, comes. ..

SHRI PILOO MODY
come from no mill area.

SHRI DINESH SINGH: Yes, he
comes from a residential area, Sir. in
which the mills are also located in the
same city.

SHRI PILOO MODY : Mill in a resi-
dential area ? Then there must be some
bad planning.

SHRI DINESH SINGH : Baot the point
is : we took over a mill and it started run-
ning well, but then it was returned to the
owner, it becamme a sick mill again and we
had to take it over.

(Godhra) : 1

Therefore, we bad these difficulties and
we felt that when we take over a mill,
then the Government should have the
option of retaining it or having control
over it so that it does not fall in the same
pogition as it was before. Then also, Sir,
there are also certain mills which are not
run well in their present stage and moder-
nisation will have to be gone into. It may
mean selling machines. It may mean in-
stallation of some new amd modern
machinery, for which Government just as

NOVEMBER 27, 1967

Cus. (Management 2988

ete, etc.) Bill

a caretaker, do not have the power to do
and it was felt that unless Government
were able to take over these mills and
without control over these mills, it would
not be possible for them to go into moder-
nisation. Then there are some other mills
which one feels we may be able to run
with some modernisation but are not be-
ing allowed to run because some people
are cornering all the shares and are mot
permitting the modernisation of these
mills, in which case it was felt that it
should be possible for Government to re-
construct these mills to enable them to
function better and also that in cases
where it becomes essential, Government
should be able to send these mills into
liquidation where Government may have
the right to purchase them or if anybody
feels he can pay a better price, he can
purchase and take over it provided he is
going to run it as a textile mill and not
take away the machinery and convert it
into 2 modern house as Mr. Piloo Mody
may like to design as an odd mill io a
residential area,

We had, therefore, been considering as
to what would be the best course for
bringing about legislation which can take
into account the modernisation of these
mills and at the same time make it possi-
ble for Government to have a control so
that the industry as such is properly regu-
lated.

Now, the Bill that we have brought be-
fore the House to-day is our effort to have
control in the textile industry which will
give the textile industry itself a fillip to
meet the modern challenges.

I should not like to go into great detail at
this length because of the time you have
allowed and some hon'ble Members have

shown anxiety to speak. I shall
prefer to give the time to them
s0 that we may have the benefit of

the new ideas they may be able to put
forward and that way we may be able to
save time and it may not be necessary for
you to extend the time also if the hom'ble
Members have exhausted their suggestionms.
I shall. therefore, not go into the detailed
provisions of the short Bill. But the pro-
visions are well known and I am sure hon-
'ble Members have already studied them
and have come prepared to give their con-
sidered opinion on them.
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new Bill is concerned, our effort has been
briefly that in respect of a textile company
which i¢ not running well or whose finan-
cial conditions are so bad that it is not
possible to meet its current liabilities out
of its current assets, it may be taken over
by the Government. Now this provision
already exists in the Industries Regulation
Act that we have, Then, the choice before
Government is that as soon as the mill
starts running well it has to be returned
back to the owner. Now, we are bringing
this new Bill forward to emable Govern-
ment, if necessary, to send these mills either
into liquidation or into recomstruction. In
both cases, Government would have the
right to acquire the controlling interest in
these mills.

So far as liquidation is comcerned, the
details have been given in the Bill itself.
Government would reserve to themselves
the price at which Government would be
willing to buy the mill. If there is some-
body else willing to pay more and rum it
as textile industry, Government would
have no objection to his taking it over.

So far as reconstruction is concerned,
under the Bill, Government are to direct
the authorised controller to have a scheme
prepared for the reconstruction of a textile
company, where such a course is called
for in the public interest or to secure the
proper management of the company. Such
a scheme may provide among other
things for a change in the board of direc-
tors or the appointment of a new board of
directors, the vesting of the controlling in-
terest in the reconstructed company in the
Central Government either by the appoint-
ment of additional directors or by allot-
ment of additional shares, the conversion
into share capital of any debentures issued
or loans obtained by the company after it
has been taken over under Government
management, and the reduction of the in-
werest or rights of members and creditors
against the company before its reconstruc-
tion, We have also taken care to see that any
loan or any other moneys given to the
companies since the Government have
tuken over its management are not reduc-
ed in the same manner as the loans or
vther debentures and other things prior to
that.
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SHRI 5. S. KOTHARI (Mandsaur) :
May I seek one clarification ? During the
period for which the mill is with Govern-
ment, who will be responsible for the los-
ses or profits ? Who will bear the losses 7
On whose accounts will the profits be ?

SHRI DINESH SINGH : Obviously, it
will be on the account of the mill.

So far as the employees are concerned,
Government will have the right to retain
any of them who may wish to continue,
and those who may wish to leave maP.
leave and Government may give them due
compensation as the law may provide,

SHRI PILOO MODY : Government or
the mill ?

SHRI DINESH SINGH : Obviously, in
that case, it is the same.

So far as the management of these mills
is concerned, as I have mentioned earlier,
we are contemplating to set up a textile cor-
poration., Our idea in sefting up the tex-
tile corporation is twofold. One is to
create under Government an agency which
will have the expertise to run these textile
mills. It is not our idea that these textile
mills should be run by Government ser-
vants, that is, by those engaged in admi-
nistration of government as such, but that
we should have people who have the
knowledge of running these textile mills.
It will be one of the functions of the
corporation that it will run any of the
mills that Government may entrust to it
and to the management. Another idea is
that it will set up in the public sector mills
of its own; they may be either composite
mills or spinning mills, The third function
of the corporation that we are contempiat-
ing will be to provide an agency for finan-
cing the modernisation of the mills, At
the moment, the financing i¢ being done
by a number of agencies. Our idea is that
all of them should be put together under
this corporation which will have the best
expertise under Government to manage
the textile industry as a whole.

We have taken the utmost care in the
drafting of the Bill to see that Govern-
ment have only the necessary powers to
control and regulate this industry and also
sel up mew units in this industry as an
example of the functioning of the public
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sector, and we have tried to have the co-
aperation of all those who are interested
in the modernisation of the textile industry.
But 1 should like to assure hon. Members
that after the Bill is passed, which I hope
it will be, it will be in the best interests of
the textile industry and those engaged in
it,

Sir, 1 move,
MR. DEPUTY-SPEAKER : Motien
moved :

“That the Bill to provide in the pub-
lic interest for the liquidation of cotton
textile companies while keeping the
undertakings thereof af runnming con-
cerns, or for the re-comstruction of
cotton textile companies, in certain cases
and for matters connected therewith, be
taken into consideration”.

SHRI N. K., SOMANI (Magaur) : We
bave a Commerce Minister who is a very
<harming and a handsome persom...

SHRI S. S. KOTHARI : And intelligent
also,

SHRI N. K. SOMANI : I wish I could
say that.

He has an infectious smile. But let me
say this that if smiles could solve any of
©our country’s problems, we would be
thriving by now. If this is the result of
his diewardship of the Ministry—he has
been in charge of this portfolio for nearly
nine months now—if this is what he has
10 conceive at the end of a nine-month
period, if this is the understanding and
asses¢ment of the problem that he has put
‘before thi¢ hon, House, I shudder to think
of the fate of the textile industry. 1 was
thinking that a fresh and realistic approach
would be made by a new Minister but these
measures that are being proposed, T am
afraid, are not going to bear fruit,

The Minister does not at all react 1o
whalever representations are made. At
Jeast hig predecessor used to lose his tem-
per and throw files at the delegations. He
does not do even that,

MR. DEPUTY-SPEAKER :
smiles, how could he do it?

SHRI N. K. SOMANI: Whenever he
has to speak about the textile problem, he
indulges in well-worg cliches and makes
statements which are no longer true and
probably aoolied to the situation that was

With
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prevailing about 15—20 years ago. 1 sus-
pect that the acquisitive lust of this Gov-
ernment is showing its hand and this is being
further compounded by a conspiracy of the
bureaucrats who want to perpelvate their
empire and keep a stranglehold on all sec-
tions of society, specially the industrial one,

As far as understanding is concerned, |
am reminded of a meeling with an ex-Com-
merce and Industry Minister of the Govern-
ment of India in Ahmedabad last vyear.
When 1 took him round a mill, an indus-
trial unit; in Ahmedabad, he expressed so
much wonder and confined to me that this
was the first time that he set his foot into
the inside of an industrial unit. He won-
dered when he looked at the difference bet-
ween a transformer and a generator, a
chimney and a loom and a spindle and u
spinning machine. 1If this is the under-
standing that our Ministers show about the
complicated nature of today’s modern in-
dustry, I do not know what is going 10
happen.

There is a peculiar way by which our
Minister holds communications with repre-
sentatives with people. I have seen him
performing or at least read about it last
summer. He comes in pomp and style and
addresses a seminar and then walks out.
What the other point of view is, what the
millowners have to say, what the share-
holders have to say, what the technicians
have to put forward and what the labour
leaders want to urge on a particular pro-
blem, whether it is the textile industry or
the jute industry, whether it is the perfor.
mance of the STC or of the MMTC or of
the corruption-ridden Textile Commission-
er's office, he turns a deaf ear to all these.
Thig, 1 do not think, is going to be condu-
cive to the healthy development of the Com-
merce Ministry’s functions,

One grave charge that is being levelled
against the textile industry is that it is
frittering away its surplus and that large
dividends have been paid in the past so
that it has not been invested into a moder-
nisation and rationalisation programme. He
has himself guoted figures which go 1o
prove that that this s one industry—I am
glad he recognises this—as a very impor-
tant and a large industry as far as India
is concerned with 5 large stake in exports.
But if there are no dividends to pay, if there
are no salaries and wages that can be met
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out of the profitable functioning of the tex-
tile mills, how are the millowners to re-
invest because there is no investible surplus?

Sometime ago when the recession in the
engineering industry was being considered
by the Finance Ministry, this Government
liberalised the hire purchase credit terms
for those machinery manufacturers who
manufacture textile machines. The textile
machinery manufacturers cannot sell equip-
ment to the textile mills because they are
doing badly, because they have no money
at all togjnvest in this. This is beating
about the bush. What should have been
the attitude of the Govermment is to im-
prove the profitability and the performance
of the textile industry rather than coming
to the aid of a very limited sector of the
textile machinery manufacturers,

15 Hgs.

One of the very important premises on
which this Bill is based is the considered
opinion of the Minister that a mere legal
change of the manager of a textile mill
would be a cure and a panacea to al' the
problems that are being suffered by the
textile industry. I do not know how far
this js true. Let us see the performance
of the Government of India and some of
the State Governments that have some sort
of experience of running these textile mills
in Bombay, Ahmedabad and in Hyderabad.

Take the famous case of the India United
Mills, This has been under the manage-
ment of the authorised controller for seve-
ral years now as most of us know and
today I am told under an authorised control-
ler this group of mills in Bombay js losing
Rs. 15 lakhs per month. If a mere change
of the legal entity has not been of benefil
in the case of the India United Mills, 1
do not know how it is going to support all
other Mills that the Government wishes to

take over,

Last week the Finance Minister turned
down a specific request from Chief Minister
Maik for additional funds to be able to
run the India United Mills. 1If the Finance
Mimister considers it fit to turn down &
specific request from the Chief Minister of
Maharasbtra on the plea that this js not
a workable proposition, that this will be
so much money more down the drain in a
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single direction, that this will be at the
cost of public charity and public exche-
quer, what Mr, Dinesh Singh has beeu deni-
ed on the one hand by the other process,
he takes over through this Textile Corpo-
ration, and he will be the first to hand over
money to the same ill-conceived venture, 1
hope he takes note of these things.

And they have the management of the
companies of the Mehboobshahi Mills at
Gulbarga. It is a far worse example which
has been just cited. The Government of
India, under the employment relief scheme,
and the State Governments, assume extra-
ordinary powers where even the workers
are asked to cut down their wages, they
abolish provident fund, they do not allow
any gratuity or other schemes, they pro-
vide more working capital to the same sick
unit, they provide cotton at extraordinary
low prices and even then they are not suc-

cessful in running the unit.

These are all the things that the textile
industry has been complaining about. It
you want to give a dog a bad pame and
then to hang it, it is, of course, your own
attitude, but it does not behove a Com-
merce Minister to put this lame excuse at
the door of the entire textile industry where
one finds that 51 mills out of more than
600 are today closed, when in 1964 only
14 were suffering from these maladies.

In the month of March, when wc were
discussing this subject here in this House,
I had taken that opportunity to warn the
Commerce Minister that he must come to
the aid of those textile mills which were on
the border, and out of those border mills at
least half a dozen more have closed down,
and the Commerce Minister has to take them
over and instal authorised controllers.

SHRI DINESH SINGH : You want the
asistance of the incompetent Commerce
Minister to save this industry ?

SHRI N. K. SOMANI : 1 had said at
that time that timely help to these mills
which were on the border would have to
be provided, otherwisz the ecomomic and
textile policies of the country would not
allow the textile industry to function.
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Has the Commerce Minister ever won-
dued why there is this epidemic of closures
in this country, when on the one side he
considers that this is a tremendously im-
portant industry ? When we are concern-
ed with the fall jn exports of not only
textiles but other products in this country,
when the life and stake of so many million
workers are involved, when the sLarehol-
ders’ money is involved, we have to solve
this problem by taking a completely helpful
and realistic point of view, and oot by pro-
posing a hospital of two to four beds where
bundreds require accommodsiion.

He talked about some fnancial assis-
tance, Sir, the NIDC wused to provide
assistance and loans to the textile in-
dustry a few years ago. Now, its functions
have been given over to ine IFC and the
IDBI and as he has himself mentioned, in
the month of June, there was a seminar
in Bombay where all the intcrests of the
textile industry were represcoted : the Indian
Institute of Foreign Trade was represented;
the millowners were there and the entire
spectrum of the cotton trade and the tex-
tile industry met there, and I think they
speat about 5,000 man-hours in June, in
Bombay. 1 do not know where the Com-
merce Minister takes his wisdom or coun-
sel. Unanimous recommcndations were
made at that seminar. There was nct one
vole of dissent. It was discussed thread-
bare, but the Commerce Minjster was not
there—because he delivered a message and
then walked out—not to listen to what
others had to say. The unanimous recom-
mendations of the seminar op the textile
industry in Bombay have now been cold-
storaged for the same obvious reasons that
they do not want to solve our problems.

Now, let us look at it from the point of
view of the textile industry, The main rea-
son, | submit, are the spir:lling rise in the
cost of production and the growing heavy
excise duty that is being imposed from year
to year by the Finance Ministry and the
Government of India. Added to that spiral is
the rising cost of living for the public which
leaves hardly any surplus in their pockets to
buy textile products either of coarse or me-
dium quality or superfine or fine quality.
Let me give you some figures. Between 1963
and now—the Minister quoted sume figures
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" from 1961 up to now—the prices have gone

up by 32 per cent; the wages ia the same
period have gone up by 62 per cent. Be-
tween these two periods, the average rise
in the cost of production of the texile
industry in India was of the order of 40
per cent. We have the cost of living
index which has gone up from 130 in 1963
to 213 in the middle of 1967. Here you
have two devils : one, the spiralling price
rise in the most of production and the other,
the diminishing purchasing power in the
hands of the public. Therefore, if the pub-
lic cannot afford to buy cloth, even at the
ex-mill price, or even below that, where
is the guestion of textile mills making any
profit or profiteering as is sometimes alleged
by the Government 7

We have a handful of mills which are
running efficiently, which produce superior
goods and which are export-oriented. I sub-
mit that these are the mills that should
have been given a red-carpet treatmeat by
the Ministry. But unfortunately they were
treated on par with the rest of the bulk of
the units in the doddering industry out of
which there is a section which has to be
scrapped because it is old and archaic and
those mills are to be given timely help so
that they can rehabilitate themselves before
it is too late and the hospital of Shri
Dinesh Singh becomes overflowingly full.

The third is the export-oriented, efficient
mills which are on par with the world
industry to which, I said, we should give
red-carpet treatment, But have we given
any selective approach to the industry
whenever the problems are put before us ?
Take another instance : the ceiling on cotton
which was a mockery of the regulations in
India. There was not a single textile mill
in the last season where it could get cotton
under the ceiling. Now, of course, ceiling
has been abolished. The prices are above
the ceiling, but the multipliers in respect of
the controlled commodities are still instal-
led on the erstwhile controlled prices. And,
therefore, the difference is being subsidised
continuously by the textile mills and they
are running out of funds and money.

During the last one year, against 16 per
cent rise in the price rise in the cost of
production, the Government very charitably
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gave 4.5 per cent in April this year, and
the difference between 4.5 and 16 and
beyond conmtinues due to rise in the stores,
in the salaries and wages and the cost of
living; and so many other things are con-
tinued to be levied on the textile industry
which continves to be strangulated by a
host of controls, the Textile Commissioner’s
Office, the company law and the proposed
take-over Bill.

I come back to the famous seminar in
Bombay. One of the very studied and, as
1 said, unanimous recommendation was that
Rs. 600 crores to Rs, 800 crores are re-
quired by India’s textile industry to reha-
bilitate and modernise itself. There was a
time after the Second World War when the
industry could have rehabilitated itself and
changed its entire plant and equipment.
But jt was the Government that refused
permission to it to do so. Now when the
mills want to modernise themselves permis-
sion is not being given. Even if it is given,
where are the funds, where is the finance,
Rs. 600 crores to Rs. BOD crores are re-
quired to modernise them, They have
bardly got about Rs. 25 crores to Rs, 30
crores which they are going to invest in
the modernisation programme. This is the
crux of the problem.

Therefore, it was recommended by the
seminar that this proposed Textile Corpo-
ration, which will be another bureaucratic
bulge, should engage its attention in not
taking over the sick mills but going to the
root cause of the technical ills and pro-
viding finance in time at low interest, at
6 per cent interest, so that the mills could
have adequate finance to rehabilitate them-
selves and be able to sell cloth at competi-
tive prices at home and export abroad.

Let us see about exports. Why are our
exports falling after devaluation? It is
because of the completely unimaginative
policy followed by the Commerce Ministry.
They are blind to changing situation and
circumstances of the world market. What
the Commerce Ministry does is, at the
beginning of the year, in the month of
January or February, they announce their
import export policy once a year and that
is supposed to hold good throughout the
twelve months. I was very much surprised
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to hear the Finance Minister and the Com-
merce Minister making very casual and
complacent remarks stating that the British
devaluation would do us no harm, We
would certainly not be very much affected.
But these are the goods, textile products,
jute and certain other commodities, that fall
under the chairmanship of the Commerce
Minister which are going to be affected
further. If we do not take timely steps,
Ceylon, Pakistan, Malaysia and all other
countries which are in our neighbourhood
are going to score still further and we will
be left behind. Ceylon did it last year in
the case of tea.

We have been pleading before this Gov-
ernment that they should allow the indus-
try to scrap all those units which are
irrepairable,. We have been also saying
that they must provide timely and adequoate
assistance and also create a favourable at-
mosphere for mills which are on the margin,
which are on the border, and we have
been saying that those which are export-
oriented mills should be given a red-carpet-
treatment. Therefore, ‘I would reiterate
this, that this proposed Textile Corporation,
if it comes up, let it be solely eng_nsbd
in giving a new lease of life to the exist-
ing mills on the border rather than engag-
ing itself in the unenviable task of trying
to manage which, I know, they cannot in
view of what they have done so far. 1
gave the instance of India United Mills.
I can give several other instances where
even after assuming extraordinary powers
they canpot profitably run them. I am
told when my hon. friend Shri Madhu
Limaye and a host of others laid down
serious, severe and continued charges against
the erstwhile Textile Commissioner this
Ministry could not find a successor to him
for six to eight months. If they cannot find
a single person to succeed the Textile Com-
missioner, where is the talent available
with them to manage a complicated techno-
logy, a person who would understand
spinning, a manager who would understand
weaving, a manager who would understand
finance, a manager who would upderstand
export technology, a person who would
understand marketing functions and also
keep under the tap of the Commerce Minis-
try. I think these are impossible functions
which the Ministry is trying to have,
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There is a very important plea of the
industry that is continuously being ignored
for a number of years by the Commerce
Ministry. If they think millions of Lives
are involved, if they think textile industry
is the primary industry and basic industry
of this country which provides bread and
butter to millions of workers, if they think
exports have got to be sustained and im-
proved upon, if they think that textile indus-
try has got to perform its role, why do
not they declare it as a priority industry
in the Schedule as far as financial regula-
tions are concerned ? Why are the ordinary
incentives, in respect of rehabilitation, in
respect of depreciation, in respect of deve-
lopment rebate, which are available to a
lot of other industries, why are they being
consistently denied to the textile industry 7

Lastly, this Authorised Controller, I do
not know what powers he is going to have,
but from what little I have read in this
Bill, he is going to be armed with extra-
ordinary powers. He is going to have the
power to fix the value, the basic price of
the unit, he is going to notify the directors
the terms and conditions which will be sent
to the High Court and he is going to sit
upon the judgment of what the  share-
holders and the members of the company
want, I would supgest that in the event of
this unfortunate Bill being passed, the will
of the share-holders and the members of
the company should be given a little more
weightage and should not be left at the
complete discretion of the Authorised Con-
troller.

MR. DEPUTY-SPEAKER : Before I call
on the next speaker, I would like to know
the mind of the House. Three hours have
been allotted for this Bill. Shall we have
2 hours for genmeral discussion and 1 hour
for clauses ?
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MR. DEPUTY-SPEAKER : Even if we
allot 5 hours, 1 hour has already gome. So
we will have to set some time limit. Shall
we say 2 hours for gemeral discussion ?

st R 9 $TAW : 3 §E T
feerwa & fad fad

SHRI DINESH SINGH: Why not see
how many members want to pariicipate ?

MR. DEPUTY-SPEAKER : It is quite
a big list.

SHRI DINESH SINGH : Then you can
judge it from that,

MR. DEPUTY-SPEAKER : For the
time being, we will say 2 hours for general
discussion. Shri P. Ramamurti has written
to me that he has some engagement and
so he wants to go out. Therefore, I will
call him first and then the other Members
in the order.

SHRI P. RAMAMURTI (Madurai) :
Mr. Deputy-Speaker, Sir, I have been
listening to the eloguent plea made by my
hon, friend, Shri Somani, that the cotton
textile industry in this country must be
given a little more consideration by the
government and the public because it is
people’s money which is given out by the
Government., I would like to remind him
and people of his type that they have to
realise one fact that the cotton textile in-
dustry of this country has been given the
greatest partial treatment by the people of
this country. About 50 years ago, when
the textile industry was started in this
country.

SHRI J. B. KRIPALANI (Guoa) : More
than 50 years,
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SHRI P. RAMAMURTI : A little more
than 50 years ago, when the textile indus-
try was started in this country, that indus-
try would not have survived but for the
tremendous sacrifice made by the people
of this country, in the Swadeshi Movement
of 1905. Cnce again, during 1920, during
the non-co-operation movement, buy for
the tremendous sacrifice that the people of
this country made, the cotton texiile mag-
nates of this couniry would mot have sur-
vived for a single day, The same thing
happened in 1930, It is we the people
who have given our blood. 1 went and
picketed before the shop of M/s. Chella-
ram & Sons in Madras in 1930 and 1932.
I was beaten black and blue not once but
at least 12 times. Every time I used to
go to the hospital, pet myself cured a little
and then come back and get beaten, It
was the blood of hundreds of volunteers
who picketed the foreign cloth shops in
1930 and 1932 that helped the survival of
the textile industry in this country.

Now, when this tremendous amount of
sacrifice of the people of this country has
made this industry survive, may I know
what has been the behaviour of the textile
magnates and people who sustained it all
these years? What did they do by the
people ? In the years 1939—47, during the
period of the war, the moment the Second
World War started, what did they do 7 Did
they not utilize that occasion to indulge in
a tremendous amount of profiteering ? The
amount of profits that they earned during
the years 1940 to 1946, though I have not
got the figures, are such that anybody must
be ashamed of it. They say that they
have not got the finance for rehabilitation.
What did they do with all the money that
they earned between 1940 and 19467
Leave alope the figures quoted by my hon.
friend, like 9.8 per cent, 10.2 per cent,
12.1 per cent and that kind of thing.

But these are the legal profits made by
these people. We know also that there is
something else which is not shown in these
accounts, that there is some such thing
which is called unaccounted money and
that the unaccounted money in this coun-
try has accrued to a tremendous extent
from the cotton textile industry.
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I have personally conducted strikes in
mills for bonus where according to their
accounis the workers were not entitled to
more than 15 days’ wages as bonus. But
every day of the strike meant about
Rs. 10,000 for the managing agents of the
black money which will not go into the
accounts, Therefore when 1 conducted
those strikes for 5 or 10 days, meaning
Rs, 15,000 personal loss to the managing
director or the managing agent every day,
immediately he settled om six months
bonus. I can give you instances of that.

Wherefrom did that money come?
Therefore, let us not talk of these accounts
which are shown in the balance sheets.
After all, in this country we have created
some experts, We may depend upon
foreign experts for everything else but we
in this country can supply experts to the
whole world for keeping double accounts.
‘We have created those experts. Therefore
I am not bothered by these s which
are being supplied.

AN HON. MEMBER : Export them.

SHRI P. RAMAMURTI : Unfortunately,
the other people do not want them. The
other countries do not seem to be indulg-
ing in this kind of thing to the extent we
are doing. That is a different matter.

Therefore I was not very much impressed
by the arguments that my hon. friend made.
Today it is an admitted fact that a number
of mills in this country have closed down
because of, what they call, mis-manage-
ment. How did this mismanagement
occur ? I have pot innumerable cases in
my own Sta'e where the managing agents
mismanaged the mill in such a way that
today they are not able to pay their statu-
tory dues. They have been refusing to pay
the statutory dues. No provident fund con-
tributions; no ESI dues. They do not pay.
But it is certainly a testimony to the
awareness of the Government of India, to
the way in which the Government of India
functions that despite the fact that lakhs
and lakhs of rupees have accrued by way
of defaults in the payments towards these
statutory obligations, the Government of
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India take no action whatsoever against
those men. It is a case of criminal breach
of trust, Even when criminal breach of
trust has been committed by a number of
managements, the Government of India
did not take any action against any of these
people.

SOME HON. MEMBERS: Shame,
shame,

SHRI P. RAMAMURTI : That is a fact
that remains there.

When the Minister promised last time
that there would be a corporation, I
thought that some remedies will be found
to take over these mills which have de-
faulted. But what do I find in this? A
mountain of labour bringing forth nothing.
First of all, it is stated “where the industry
or a textile mill has been taken over
under the Industries (Regulation) Act™,
We know how that Act functions. In order
to take a textile mill under the Industries
(Regulation) Act, how many months
elapse ?  Sometimes mills are closed for
months and months, We have in our own
State a number of mills which are closed
down, Our Chief Minister had come and
req i the Mini: of Commerce that
he should institute proceedings immediately
to see that certain mills were taken over.
The Madras Government was willing to
help him and was willing to shoulder the
responsibility of taking over some of the
mills, I believe, I came some time in the
month of August along with the Chief
Minister. They appoint a committee. The
committee takes its own course. How
long it will take nobody knows. Then a
report will be submitted, These things
inevitably take not less than six months.
For these six months the mill will be closed.
‘Then, they may or may not decide to take
over the mill. Therefore, first of all, the
particular textile mill must be taken over
under the Industries (Regulation) Act and
must be run, That is the first condition.

After that, the Government or the autho-
rised officer may make a recommendation
or may submit a report to the Govern-
ment. The Government will probably call
for that report, That man will be taking
his own time, Anyway, a report will be
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called for. Op that report how long the
Commerce Ministry will take to come to
its own decision nobody knows. After it
takes a decision, it is open to the Govern-
ment of India to adopt one of the two
courses : The first course is to ask for
liquidation proceedings. 1In the case of
liquidation proceedings, all that the Gov-
ernment of India can do is that it can fix
up a minimum price for the sale and if
there is any price that is offered above
that, it must be handed over to the parii-
cular person who comes forward to offer a
higher price. If nobody offers a higher
price, then the Government of India can
take at minimum price. Even this is sub-
ject to the sanction by the High Court, All
this is subject 10 the sanction of the High
Court, We know how soon the liquidation
proceedings take place in the High Court,
how many years it will take for a particu-
lar liquidation proceedings to 'be gone
through and completed. Even after liqui-
dation proceedings, we know how its sale
will be effected. Ultimately, it is for the
High Court to decide. You may appoint
your official liquidator. But the official
liquidator’s primary concern is to see that
he gets the maximum price. Therefore,
he may separate the factory, he may sepa-
rate the buildings, he may scparate every
particular machine and he may sell them
separately and say, “This is the best way
T can get the maximum amount of price.”
How does it help once there are normal
liquidation proceedings in the High Court
on which you are primarily relying for the
purpose ? I cannot understand how this
is going to be any quick remedy. Even
then, it is going to be sold to the third
party. Therefore, all this bragging by the
Minister that this is a part of the process
of nationalisation of the textile industry
does not stand at all for the simple reason
that the primary thing for you is to make
a recommendation for sale, go before the
High Court for liquidation proceedings and,
once you go for the liquidation proceed-
ings, it is nobody’ guess as to what would
happen.

The second thing is, if this course is not
followed, the Government of India can
come forward with a scheme for the re-
construction ef the company. While com-
ing forward with the idea of recomstruction
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of the company, they have said that re-
coastruction may cover one or more of the
fellowing points, that is, reconstruction of
the company may cover with the constitu-
tion, name and registered office, the capital,
assets, etc, or may cover any change in
the Board of Directors. Therefore, it is
not necessary that it should sill come to
the Government. The authorised officer
can make a scheme by means of which the
company will still continue to be in the
hands of big textile magnates. A new
Board of Directors consising of some of
these big textile magnates can be constituted
and the textile mill can still continue to
be operated by these people. Even then,
there is no certainty that this mill is going
10 be under the management of the Gov-
ernment.

Thirdly, the vesting of controlling in-
lerests may cover one or more of the
assets, Here, the word is ‘may’, It is not
stated that it must cover all the assets, It
is not stated, where the company is re-
constructed, where the Board of Direciors
is reconstituted, ipso facro, ultimately, it
is the Government of India that is going
to have the controlling interest. Even that
is mot ceriain; it may be ome of many
things.

The most important thing that I want
to emphasise here is this. [t is stated :

“the continuance of the services of
such of the employees of the company
as the Central Government may specify
in the scheme in the company itself on
its reconstruction on such terms and con-
ditions as the Central Government thinks

o
fit;’

The Central Government gives notice
before hand to the working class that
where the Government may take over or
may re d the titution of the
company that there is no certainty that
your conditions of service will continue as
the same and that you will continue to get
employment, Even the employment is not
cosured. All those workers who were on
the employment of the company need not
I rily be inued in service. The
services of some of these workers can be
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terminated. Even with regard to those
workers who will be continued in service,
their terms and conditions of service need
not be the same as they were before. They
may reduce their emoluments; they may
increase their work-load and they may be
forced to do extra work or in the alterna-
tive you face unemployment. Then, there
is clause (m) which says, you can give
notice of quit, take whatever compensation
is a2llowed under the Industrial Disputes
Act and go. This is what is stated. There-
fore, this Bill does not even give a guaraotee
to the workers that even in those remote
cases—] am saying it is a remote case—
where the management has completely
bungled, the working conditions are going
to be the same., Even that guarantee is
not given.

Finally it is said in sub-clause (4) :

“The scheme shall thereafter be placed
before the Court for its sanction and
the Court if satisfied that the scheme is
in the public interest or in the interesis
of the shareholders or for securing the
proper management of the company...”
etc., efc,

The Court may sanclion it or modify it or
may reject it. Therefore, the whole thing
is subjected to arbitration by the High
Court; the final decision is by the High
Court. Under these things, what is the
remedy that the workers have, what is the
remedy that the public have, against this
kind of mismanagement that has been
increasing day by day? Many of these
people find that it is more profitable to
rob this particular industry and then say,
“go away; what does it matter 7. After
all, they have lined their pockets enough.
Make hay while the Sun shines; make as
much money as possible and then leave
the whole thing. This is what is happen-
ing in the textile industry, in mill after
mill. Under these conditions, the straight-
forward thing for the Government would
have been to bring a Bill, or, if necessary,
a Constitutional amendment and 1 dare
say that we will get the two-third majority
in this House despite the Swatantra Party,
I am absolutely certain about it. If the
Government really wants to do this, if the
Congress Party really wants to do this, if
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they are really interested in seeing that the
private management of these textile mills,
who during the last twenly years at amy
rate, after baviog got the tremendous sup-
port of the people did not lock to the
people but looked to their private profits
‘and now come forward and say, ‘“please
help us with money from the public exche-
quer”, is put an end to, either they can
come with a Bill to completely nationalise
the textile industry or, if, for any reasom,
they are umable to do it, they can have a
simple measure—we can sit together and
find out the terms of that measure—where
by which in the case of such mismanage-
ment—they do not deserve anything—we
confiscate those mills and take over the
mills without paying any compensation
to those people. Why should they be given
compensation ? Some of those people who
have mismanaged the textile industry;
public funds were vested in them and they
were robbing the public of their money.
Therefore, they deserve to be sent to jail.
(Interruption). Why should these people
be given any consideration at all? They
do not deserve to continue to be in charge
of those particular mills at least. There-
fore, with regard to those mills at least
where it is a case of proved mismanage-
ment why should the Government not
come forward, if nmot with confiscation, at
least with compulsory acquisition of the
controlling interests; they may, fix the
price and compulsorily acquire the con-
trolling interests in them and also take over
the management. That would have been
the straightforward and simple thing for
the Government to do, But as it is, this
measure is not going to help in that; on
the other hand, it will only be an advertise-
ment that the Government is very seriously
thinking of helping these workers by taking
over the management, but in reality, I
kmow that nothing is going to be done;
these mills will continue to be closed and
the Government will have a cumbersome
procedure; all that might happen is that
some more officers will be appointed and
they will be getting fat salaries; beyond
that, nothing will happen. I do not really
know what to do, whether to oppose the
Bill or mot This is really a very funny
position. I would request the Minister to
withdraw this Bill and then call us together
—those who are really interested in this
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thing; let us settle the terms of an appro-
priate Bill which will be ap effective one,
which will certainly help the textile in-
dustry, which will see that these sick mills
are really taken over by the Governmeat
and are run in the interest of the country.
That would be the appropriate course.
When the hon. Minister said in the last
session that he was going to think on these
lines, T thought that he would have called
us and had some discussion, but he never
did any such thing, 1 would, therefore,
appeal to him to call us together; let us
sit together and if the Government's aim
is the same, then we can find some common
measure of agreement. If, however, the
Government just want to show this Bill
and deceive the people and the workers,
then there cannot be any common ground.

SHRI PILOO MODY : It is bad enough
to have a Minister without industrial exper-
tisc and if he starts taking the advice of
Communists, then God help us !

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Chairman, Sir, Mr. Ramamurti
has also raised certain points though from
his point of view, and it is necessary that
we get a balanced consideration om this
matter.

So far as the Government is concerned,
it has been accused of not taking any action
as well as for taking some action and it is
in the very nature of the affairs of the
Government that there would always be
some people who would charge the Gov-
emment of not taking any action and there
would also be some other people who
would accuse the Government of taking
some action. It is a question of finding out
whether it is expedient to take a pariicular
measure. From that point of view I would
like to say that this measure, though it has
come possibly a bit late, is =ap urgent
issue as Mr. Somani, most unlike the
supporter of the private enterprise, has
said that for 20 years the condition of the
industry has not improved, But he wants
to blame the Government for the failure
of the industry to have a proper keel and
to run on e proper keel and to function
properly and to ask for finances from the
Government that have been provided by the
people of India,
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1 entirely agree and share with him the
very healthy suspicion about the bureau-
cracy and I would certainly like and I have
no doubt the Commerce Minister take this
into account, The usual bureaucratic atti-
tude towards industry has not been helpful
and it may not be helpful and it is on
record that if we leave textile mill to be
run by the bureaucrats it may not end up
very well. 1 would also concede the diffi-
culties in regard to the availability of
cotton. But, having conceded that, we
have still to face the basic charge, the
cotton textile indusiry has to face the basic
charge that it is a sick industry of India
in spite of the fact that the demand of
the people has never failed. It is one thing
that due to poverty of the people or dus
to so much of failure of monsoons and all
that, there may not be that much demand,
but there is sufficient demand because food
and clothing are the necessaries of life and
the common man would continue to buy
cloth unless it is exorbitantly priced. Here
again, we find a contradiction. The textile
industry has been demanding that the
prices of coarse textiles should be raised.
At the same time, it has been broadly con-
ceded—sometimes it may be necessary, but
I do not think it is always necessary to con-
code this demand—that a rise ip the price
of coarse textiles would lead to inflation and
we do not want people to suffer more.
But even where they demand a price rise
for coarse textiles, they are themselves
objecting to the excise duty which actually

falls upon the common man. It is the
common man who is paying the excise
duty. Ip their very nature a capitalist

system or the economy of free enterprise
could never make it an argument. In the
Forum of Free Enterprise, with all apology
to Mr. Somani, we had a discussion once.
Even in the United Kingdom the Govern-
ment is not held responsible for the im-
provement or renovation of an industry,
particularly, an industry of the type of the
cotton lextile industry. It has to renovate
itself,. Industrial ambition, the desire to
take money out of ome industry and invest
it in other industries which give more profit,
etc. has led to the abandonment of the
textile industry in the matter of renovation.
This has created a very difficult situation.
While some mills are functioning very
well and they are also making a lot of
profit, yet there are some mills on the
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marginal level, which are functioning very
badly and recession etc. has dome a lot
of damage to such units. Therefore, in the
circumstances, it is necessary for Gowern-
ment to enter this industry.

It is a new depariure to have these units
which are taken over by the public enter-
prise run by a new board of directors. Of
course, we are already having it in the case
of iron and steel. Put in this case I
think we would have to discuss whether
the type of board of directors that is com-
templated would be suitable, It is neces-
sary that we should not always depend
upon bureaucrats to run these units. Having
accepted private enterprise as part of owr
economic structure, let us see whether we
can utilise their services also for this. We
have accepted private enterprise as part
of our economic structure, and we are pot
going to reject it, whatever we might say
here. 1If private enterprise remains, thea
we must also include people from that
sector into the public enterprises. 1 am
not talking of those whom we call indus-
trial tycoons but I am talking of those peo-
ple who are interested in evolving a socia-
list order of society, who are progressive
in their outlook and who would like the
public enterprise also to prosper along with
private enterprise; we should associate
progressive businessmen and others who are
associated with private enterprise. For, [
see 00 other alternative to the bureaucrats,
unless we think in terms of those political
thinkers who may be socialist in their
views but who may not have the necessary
experience to run these indusiries.

We should also see that there is a healthy
competition between the private sector and
the public sector in the textile industry.
Of course, my hon. friend Shri P. Rama-
murti is entitled to have his own suspicions
and doubts, 1, who consider myself also
as a progressive man, believe that the be-
haviour of the industrialists also has mot
been above board. Let us say then that
let Government enter into the industries
and put honest people in control of these
industries and see whether there is sny
truth in what has been stated. If they do
50, then the truth will come out, provided,
of course, they do not put people who are
hand in gloves with the industrial tycoons



3011

Cotton Textile

[Shri Bedabrata Barua]
and the big industrialists, But it is possi-
ble that they can gain a lot of experience
in the running of the textile industry.

This recession is a temporary phenome-
non. But it bas brought home to us a les-
son. While we have got unutilised capacity
in certain industries, we are also having
over production in certain other industries.
The countrys production poiential is not
being utilised fully, and as a result of this,
we are having unemployment eic, Speaking
from the purely economics point of view,
of course, not of the free enterprise type,
utilising the capacity of the engineering in-
dustry we can produce certain looms in
India and give those looms to the factories.
The cost factor should not deter us from
doing so and make us afraid of the pro-
blems that it creates, But that would be
because of the type of economy that we
have. In terms of cost, and in terms of
finance, it may prove costly, but in actual
terms, the engineering industries where the
workers are idle and where the capacity
is lying unutilised how, may help in pro-
ducing these looms, and these looms could
be given to the mills which could then co-
operate properly in production, For all
this, naturally, the cotton textile industry
has to be given the type of attention that
it has to be given,

Rationalisation and modernisation is the
crux of the problem. But we have to do
it and the mills must function on economic
lines and be able to compete. Of course,
cven in the best of economies, all the in-
dustrial units are not equally rationalised,
but at least they have the capacity for
survival, which the textile units in our
country are not having. Of course, my
hon. friends opposite may put the blame
on the commercial and economic policies
of Government for this.

I wanted to defend those policies; it
would be very easy to defend also,

But so far as the commercial and econo-
mic policy is concerned, it does not touch
{kat sector of the mill industry which is
producing fine quality cloth, Possibly
when we take over, it would be something
like a revolutionary act. But all the legal
complications that do arise when we take
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over should not be allowed to mar the
progress of the ecomomy in the direction
in which we really want it to progress.
While we have new mills and new looms,
we would have to find out whether they
are to be for export or for internal com-
sumption. Even in a country like Burma,
not to speak of China, they do not prodoce
so many types or varities of cloth as we
in this country do. Our middle classes
live in a peculiar way. We still have that
crease for wvariely and a muliplicity of
types in the midst of so much misery. It
is essential that here Government come
into the picture and see that we do not
have those hundreds of varieties of cloth.
It is not necessary to have them. It is
quite possible to do with a few wvarieties.

While taking over of these mills and
conditioning their production to types which
would be required for export to the world
market, there is a certain difficulty which
has to be taken note of. We are import-
ing cotton worth Rs, 50 or 60 crores.
For exporting cotton textiles worth Rs. 80
or Rs. 90 crores, we have to import cotton
worth Rs. 50 or Rs. 60 crores. Whether
this comstitutes a gain is a matter to be
considered. Our figures of export may be
misleading because to earn foreign ex-
change we have to spend foreign exchange.
This is a situation which is not something
to be very proud of.

So while giving my support to this
Bill . .

.

AN HON. MEMBER : Half-bearted

SHRI BEDABRATA BARUA: Not
half-hearted. I do support the Bill. While
supporting the Bill, I would like all the
pros and cons to be taken inte account.
After making these mills function, and
function in a proper manner, we should
not think in terms of handing them over
back to private enterprise. We should be
squarely in the field of the textile industry
to produce and give the country its cssen-
tial goods on terms which are acceptable
to the people,

off qw wew i (a3) @ wwefa
TERE, Wi WERA Al TTEA IR
gagd.g (fAorie] A% Fevefaer O
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HEEAT Wi WY g, AiHT I I dLH
T eqT 7T fear mr &1 wER A
T ¥ F e sefgaw SqEme
FIYQA 7 gon g1 W F aRw &
w foeil & faq o wAfmas &
T § A T AEATE A AE
¥ fir o arei & sty e =6v forer foreit
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I 9T AT 7 7 AGT qEowg &V, ¥ G
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STEANA FH g1 @1 & 97 Iq H A FAT N
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T} T s g g R P e
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qIE |

Za a7 g g 5 g S 78w
a{r fafeasom T @ § 99 &7 Adv
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< fa ¥ 0 T @
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F1 7 faadr g stx 7@y For I
e # ¥d7 FTE | TAide 7 wgr fed
qTE3E TN &1 3F Sva< w1 forar 3@
& 41g AT 39 FT 0T W g AT
%\ sefau S ag gare ar o ag faw
AT AAE AR A1 7@ faw HAA &
918 I FTAHET ¢ qg A F (U A
T &1 &, I STy Y wor fah Ty
& & qafas w1 fad, 7er 1 feard
f g e FTQAa AT A A
ag Fg 5 919 97 oW ag ¥ AWK
¥l IqweEw =R F AWAAES
FW AT @ E ? AT AT I AHE
FwAaTE F WR ® § @ fom
e, g7 A = Fad o
AT TG I IPIR F W AW
i A g7

£

15,55 hrs.
[MR. DEPUTY-SPEAKER in the Chair].

AU Fgar & fF X AT T #EA
fasi®T Al g § GEIFET A
gt se g 98 & fv s agt w1 O
AAorE & 94 B AT, F4 H 91 wfa-
fafa & 97 &1 Qo ATC S TwwaEd @
I ®1 W AT A T GG F AR
&5 FT IT GHEATHT BT TT FC P AL
F @F | Ietws tAei ®r e f&E
e, wgfaad Y 9 AT S w4
vz F 99 F4 #1 g A qE T
ATT 5§ TE F1 fad AR AT TAAAL
oF qrEX 9% ) @ AIAEAT F@
il

|rg 1 F A w0 Avgar g 5
Hdt wEEa ¥ aawar fw ag faeii ®t
HIEAET FAN 9RT &, FAATT
qvgde FAT A& g, fet w Fedfem-
3o T Aea § a1 g g fr swwa
9 & fad dar afgm) IR F
1§ v glaT A Y1 e ey wgaa
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a1 @ & o fgam oF gafos GeeT &7
T %1 B1g w1 fagd fw Tadhe a1
Tz gar & arsr 4t TEAde ®/
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[ft et vy vongedt]
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Tz farw et 1 OF 97 GF FCFE 48
frd ae & § T@F T Ny €
w4 | A I faew 99 69 @
g e ag Fare gf A W qwaar g
s ag =7 Sefzafawa & sa= gr
oY f& gawm GATer F1 F O famr
o &1

_SHR.[ S. A. DANGE (Bombay Central
South) : Mr. Deputy Speaker, Sir, I fail
to understand what is really behind this
Bill. [If it is claimed that this Bill is
brought in in order to give relief to the
falling fortupes of the textile industry, or
lo the growing unemployment in certain
groups of textile workers, then I do not
know whether that aim will be achieved
by this Bill.

The statement that is given here as to
why the Bill is brought forward contains
any pumber of mistakes, wrong statements
and gives a picture which is not true to
facts. For example, why are they propos-
ing this measure ? Because, it is said, it
is an important industry, That is accepted.
Every industry in this country is an im-
portant industry, not only the textile
industry. So, that is an obvious truth. But,
then, there is another statement in the
second part, that it cootributes to the earn-
ing of foreign exchange substantially. This
is an absolutely wrong statement. It is on
record that the textile industry spends
more of foreign exchange than it earns.
This is recorded in the economic diaries
of the Government of India, its digests
and so on, that for purposes of buying
cotton, buying machinery etc. the textile
industry consumes more foreign exchange
than it earns. So, it is an absolutely wrong
statement which the Minister has put for-
ward in this Bill.

The third statement is that it is tending
to deteriorate, the textile industry is tend-
ing to deteriorate due to lack of moderni-
sation, This is also a wrong statement.
Modernisation or lack of modernisation,
these are not reasons for any deterioration
that may be visible here and there. If we
were to go into the last years working of
the cotton textile industry, according to
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“A Study of Major Companies in e
Textile Industry” which has been published
last year their gross profits rose by some-
thing like 54 per cent; their pre-tax profits
rose by something like 81 per cent and
their investment of capital has gone up.
If these are pot an index of prosperity,
then what is ? So, to state that they are
tending to deteriorate due to lack of
modernisation is not correct. It may be
50 in a few units that they are deteriorating;
even in those cases it is false to say that
those units are losing because they have
no opportunities for modernisation. There-
fore, I cannot understand these arguments.

The only reason that is valid in the
Statement of Objects and Reasons of this
Bill is that due to mismanagement of
cotton textile industry closures are taking
place, which affects the whole of the eco-
nomy of the country and life of the work-
ing people. Therefore, to stop mismanage-
ment, which is indulged in by employers,—
who by themselves may be dishonest or
honest, I do not know, but their working
has been thoroughly fraudulent—this Bill
has been brought in. But if you have
to deal with mismanagement, what is the
necessity for such a rigmarole of such a
Bill out of which nothing will come ? A
simple straight-forward taking over of the
mills by nationalisation should have been
the first step; secondly, putting those who
are mismanaging them into prison for
fraud and thirdly, confiscating their private
fortunes.

By the law of limited companies they
pass on all the losses by frauds to the
companies and build up their private for-
tune, and when you take over the mills
their fortunes remain intact and the for-
tunes of the workers alome are lost. There-
fore, there must be a provision— I have
been demanding it all the while and I am
repeating it now—to protect the fortunes
of the workers. Now the law of limited
companies is a shelter to fraudulent emplo-
yers to hide their fortunes under the pro-
tection of the law and pass on all the
losses to the limited companies.

Therefore, these three measures should
have been taken, I do not know by which
law; it is for them to find out; not that
their laws are immune from dethronement
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[Shri S. A. Dange]

by the Supreme Court or any other court,
but it is for them to find out, When they
can find out any number of loopholes to
dethrone a whole Ministry in Bengal, Pun-
jab, Haryara and other States, should they
find themselves short of any methodology
or any rule or any law to dethrone some
fraudulent employers in the textile indus-
try ?

Is it not easier to dethrone these few
magnates than dethroning whole ministries
elected by the people ?

AN HON. MEMBER : They are mino-
-

MR. DEPUTY-SPEAKER : Are there
some deviations from the industrial side to
the other side ?

SHRI S. A. DANGE : No; this is all
intermixed.

So, this Bill is merely an eyewash, There
is a tremendous unrest in the textile
workers. The textile workers have been
the spearhead of the national movement,
of the working class movement, of forcing
the Government to undertake many laws
even in the British days. This worker is
now on the move. In the city of Bombay
they are proposing to cut down the dear-
ness allowance in a group of mills which
bas proved to have been going into ruins
due to the fraudulent behaviour of the
employers concerned. It is on record—
again 1 am noting it—that Rs. 97 lakhs
were misappropriated by the employers of
the India United Mills in Bombay City.
A Government of India expert went and
looked into the accounts, the fraud was
proved and no action was taken. Shri
Morarjibhai Desai intervened with his
most benevolent intervention and he re-
arranged the shares among those quarrel-
some directors and set the mill going which
again went into another fraud. Is that the
way of dealing with the situation? 1 do
not know, Now they are proposing that
those mills should carry out a cut in dear-
ness allowance and 50 per cent of the
dearness allowance of something like
20,000 workers is to be cut.

There has been a report in the Sta'e of
Madras, Tamilnad, by a committes appoint-
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ed by the Government wherein fraud has
been proved in the case of certain mills
due to which they had to go into closures.
The commit'ee said, “We do not want to
say anything about this.” They only asked
the banks to advance certain money 1o
those mills which could be refloated and
opened for working. Is this the way the
Government of India is going to deal with
this problem of an industry which, they
say, is very necessary for the nation and
for the people ?

So, T do not think anything is going to
come out of this Bill. Many other flaws
can be poin‘ed out. The workers’ wages
or the standard of living are not guaranteed
under the Bill at all. They can be dis-
missed and new workers engaged if they
do not agree to take a wage cut or dear-
ness allowance cut. But then I want to
make some more proposals, It is not only
the question of the Bill; it is the question
of the re-organisation of the textile indus-
try. Is it not so? Is the Government of
India serious about it ? Why are they not
entering the forward market in cotton pur-
chases? Why do they not stop hedging
that takes place in the cotton market by
means of which the employers are able to
pass on the losses of their own speculation
to the mills? Are they going to stop the
hedge market in cotton ? They do not do
that,

I have been told that the industry can-
not survive with a hedge, Whoever said
that the industry cannot survive with a
hedge ? There is no hedging in all the
other commodities except in a few. Cotton
is the most speculative commodity in India
next to black pepper from Kerala. Yet,
nothing is done. Once the STC wanted to
enter the forward market and all the cotton
merchants and millowners combined and
stopped the STC from entering the for-
ward market. Why do they not do it?
Why do they not control the import and
export of cotton, their rates of hedging and
all these things, without which the re-
organisation of the textile industry is an
impossibility ? But it will be stopped if
the Commerce Ministry tries to do that
because it is not to the interest of the
other ministries to stop the speculation in
the cotton exchange,
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Then, it is not only a matter for the
Commerce Ministry; the other day another
Minister, for industrial production, went
to Bombay to attend a mecting of the
textile machinery manufacturers. The
mills in India built up on the toil and blood
of our own people, our own sacrifices, even
in the year 1967 insist that they must have
spare parts and machinery from England,
America or Japan and they will not buy
Indian machinery. Is there any proposal
compelling every textile mill in India not
to buy any foreign machinery but to buy
from the machinery manufacturers who
have got any amount of stocks lying un-
sold ? Our installed capacity of manufac-
turing textile machinery, I am told, is
something like 10,000 ring frames per year.
1,500 only are sold. In looms, our manu-
facturing capacity, I am told, is something
like 9,000 and the sales are omly in the
neighbourhood of 3,400 or something like
that. There, unemployment is taking place
and, here, the gentlemen are all talking
about saving unemployment and saving the
industry, necessary to the nation, How
can the textile industry be saved by im-
ports ?  Why should therc be imports?
Some of the textie mill-owners are them-
selves interested in foreign imports. For
example, a company like Bombay Dyeing
run the best mill in the country and they
are using looms which were installed in
the year 1907 and they do not complain
that they are suffering because of moder-
nisation or anything. Why should others
complain about it? In looms’ section,
specially, there is no question of moderni-
sation. In the name of modernisation, in
this very House, in the year 1958, the
1I:u:n Commerce Minister—I forget his
name—-wanted sanction for 3,000 automatic
lmmsmbeumpmed ‘We opposed it. He
said, T‘heyammqunredforexpm-tpu.r
poses to earn foreign exchange”  After
three years, we found that those automatic
looms were manufacturing long cloth and
grey cloth in the city of Bombay and else-
where and just selling them in the rupee
market, in Bengal market or in other
Indian market. There was not one inch
of cloth for export. How can you identify,
in 60,000 looms in the country, whether
production in 3,000 looms is being exported
or sold in the country ? Every product of
a loom is pnot marked that this belongs to
a particular automatic loom or whatever
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it is. All sorts of humbug is practised in
this House by telling people about things
whose details they do not know. Now, we
find that 3,000 automatic looms are just
cansing unemployment, The promises from
that side are absolutely hypocritical and
bogus, Unless there is a coordimation of
machinery manvfacturers here and a com-
pulsion to boy no machines except Indian-
made machines, there is no solution. Even
in the case of replacements which are re-
quired for machines that were formerly
imported, we can manufacture the parts.
Unless there is a control over hedging and
speculative cotton market, unless you enter
into forward market and control it by your
own State sector operation, unless you
arrest the mill-owners and put them io
prison, there is no solution for the ills of
the textile industry.

I have been leading the textile workers
movement. I know the mills in the city
of Bombay, from A to Z, I speak from
my experience, knowledge and everything,
apart from what information is supplied by
the Government figures, My proposal is
that thi¢ Bil] should contain provisions for
dealing with fraudulent employers in some
better manner. Merely going for liquida-
tion proceedings is mothing. As my hon-
friend, Shri Ramamurti said, the liquida-
tion proceedings may be launched in the
life-time of an employer and will be decid-
ed in the life-time of his grandson. That
is no solution. This will be the result.
The unemployment is going to brew. 1
know the employers are going to attack the
D.A. in the city of Bombay. We are going
to resist it as much as possible and we are
going to beat down the proposal because
we are on the right lines. They are
frauds : fraud is proved in south India.
frand is proved in Kaopur; fraud is proved
in Bombay—fraud is proved in many
other cases. What did you do? There
fore, these proposals are just dilatory pro-
posals and the Government just, after
having got discredited in Bengal and Har-
yana, want to earn back credit in the ranks
of some sections of the workers and say
same wonderful, great things, of takimg
over mismanaged mills in order to give
them relief.

This thing will fail unless you take over
the textile industry as a whole. Otherwise,
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the proposal means that private capitalists
will keep the good mills and make profits
and the bad mills will be transferred to the
State and we, the tax-payers, will pay for
the losses. This is the proposal that they
are bringing forward. Why not take one
bad mill and one good mill, if not the whole
textile industry, as a method of teaching a
lesson to the capitalist class?

Then, the mills are taken over for mis-
management,

Now in the State sector, there is enough
of mismanagement. Is it a guarantee that,
when they take over, there will be good
management 7 What is the guarantee for
that ? The guarantee can be there partially
at least if the workers are associated with
the management; otherwise, there cammot
be any guarantee of improving the condi-
tions; they cannot give us this guarantee
by appointing an ICS gentleman who may
be very well intentioned but who does mnot
know the difference between 20 counts
and 30 or 40 counts, What is the use of
management like this 7 We have got these
wonderful honest Managers in Bhilai, in
Durgapur, in Hardwar and in so many
other places and everything is going wrong.
This mismapagement cannot be cured like
that. For example, we proposed in Bombay
certain changes in the India United Mills,
a big group. There, the product was boy-
cotted in the market because one gentle-
man wanled the monopoly of management
and he was taken away; he organised the
market and boycotted the product wuntil
something like Rs, 2 crores worth of cloth
was lying in the godowns of that mill, and
when they wanted more finance, Mr.
Morarji Desai said, “no more deficit financ-
ing", though deficit financing was going on
in other deficit areas, particularly in the
deficits of the ruling Party, which deficit to
some extent is made up by the cement
manufacturers whose list was published the
other day. Here they were denied finance.
We made proposals and certain officials
who were known to be corrupted and
fraudulent were removed and the losses of
that Mill, which were as he referred,
Rs. 15 lakhs a month, came down to
Rs. 1% lakhs in the last two months, You
amd I belong to the same place; you can
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go and find out. How did the losses go
down suddenly to Rs. 14 to 2 lakhs? It
was becausc certain measures, by the
workers' agitation, werc taken by the
management, But again they have found
some other way and again they are going
up. Therefore. this way, you cannot
change matters. Such a Bill is not going
to help. It only shows that the Commerce
Minister has got some idea that there is
some working class somewhere which is
suffering and therc is some industry some-
where which requires his attention or some
attention. Here is this Bill. Nothing will
happen. You improve, if you can; I do
nol want to oppose it. Why ? Becanse here
he accepts that there is some mismanage-
ment on the part of the capitalist class
and he accepts that this has got to be
cured. That acceptance of his, I support,
but the translation of that acceptance into
practice, is thoroughly useless and it will
lead to no results. Therefore, I want the
Government to change the Bill and bring
in effective measures so that the fraud that
this capitalist class perpetrates on the people
of India shall be stopped.
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SHRI S. KUNDU (Balasore) : Under
this Bill, Government want to take over the
sick mills, This projects before us the
ailing condition of the Congress Party and
the Congress Government for the last tweaty
years, They have produced wvarious sick
things to and have made varjous things
deteriorate in India. Again, unfortunately
we find that these sick mills are proposed
to be taken over by another sick organisa-
tion namely the Congress Government.
This is a contradiction actually.

1 feel, therefore, that this Bill wonld
not remedy the disease but it will create
further complications, During these years,
as you know, the Congress Government
have brought forward many Bills to cure
the ailing comdition of textile mills. There
was @ Bill which they had brought forward
some time back, suggesting that after fifteen
years, after curing the disease, they wnll
band over the unit back again to the
mill-owners. I am sure that Government
must have spent crores of rupees on these
mills and after these mills were well fed
with money they must have returned them
to the individual owners. We find that again
a similar Bill has been brought farward now.
I am surprised whether Government and
the Minister concerned have completely
lost their reason and their capacity to diag-
nose the disease, This reminds of a doctor
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who came to the villages after long period
of work in the military. He used to
preacribe tincture iodine for all sorts of
diseases, irrespective of whether the disease
was influenza or heart disease or minor
fever and so on, Just like that doctor from
the military who used to prescribe tincture
ioding for all diseases, we find that Govern-
meat also want to cure the discase in the
textile industry through this type of Bill. I
would submit that they will not be able to
cure the disease; instead, they will only
cande serions damage to the textile industry
as a whole.

Thoe reason why I say this is this. Why
is this mismanagement taking place ? This
has never been spelled out in this Bill or
clowhere, The crisis in the cotton fextile
industry has been complicated first by the
wrong policy and planning of the Congress
Government and Party during the last 20
years, Then it has been further worsened by
tho blackmarketing, hoarding and wrong
policy pursued by the textile magnates iv
the country.

What is the history of the textile indus-
try during the last 20 years 7 Dunnog this
period, exports have fallen, prices of cloth
have risen and there is & huge stock which
bhas piled up with mills, The other day I
was reading in the papers that the South
Indiz handloom industry is facing a crisis
because huge stocks have piled up. Actual-
ly, the South Indian wextile mills have sent
repeated proposals to Government to save
theen from this disaster,

Look at what the industry has done.
During these 20 years of Congress rule,
the per capita availability of cloth has
come down to 14 sq, metres, This is one
metre short of what we were getting a
decade ago. This, in a nutshell, constitu-
tes the achievement of the textile industry.
Gandhiji was saying thai everyhody should
be provided with a minimum of clohing,
but we find today after 20 years of Con-
gress raj that we are short of one metre of
cloth availability as compared to the posi-
tion 20 years ago. This is the picture pre-
sented by the cotton textile industry.

Let us come to the export performance.
The figures present a very grim pic-
tore. Exports are falling year after year.
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As again this, the gross profits are increas-
ing. I have some figures here. In 1951, the
export was 669 million square metres; in
1956, it came down to 625 million square
metres; by the end of 1966, it went down
further to 424 million sq. metres. We have
had such a colossal fall in exports. As
Shri Dange has said, this industry has not
at all helped the promotion of exports and
secured more foreign exchange.

On the other hand, look at the perfor-
mance in the international market of other
countries. During these years, countries
which became free after us, like China and
small countries like Japan and Hougkong
have boosted their exports enormously. To-
day China has expanded her activities in
respect of textiles to such a wide range in
the international market as to make one
not believe it. The other day I was read-
ing in the newspaper which gave
details of this. Compared to this, while
our exports have seriously fallen, the gross
profits of the millowners have increased by
54 per cent. From Rs, 28.7 crores, it has
gone up to Rs, 44.3 crores, an increase of
54 per cent only during the last vyear.
While the prifit is up,
ability is down and
fallen in the international market. While
other countries are doing very well, we,
who ‘had a great reputation in textile pro-
duction in olden days—of which we are
proud—are now faced with a sad picture
so far as our textile industry is concerned.
In the circomstances, this Bill cannot cure
this big malady. This is merely a patch-
work, The monster of mismanagement, the
monster of blackmarketing, the mooster of
hoarding, the monster of bureaucratic in-
efficiency cannot be tackled through this
sort of a Bill This npeeds compléte
nationalisation of the textile industry,

If you want to take over the sick mills
only and operate them, you cannot, be-
cause of lack of technical knowhow, capable
management and finance, and competition
controlled by the big business magnates in
the textile industry, and you will be forced
to bring in another Bill after some time to
scrap this, This can be done oamly if you
have complete natonalisation of the whole
industry and you put in some workers'
councils there. Do not appoint LIAS or ICS
officers in the management, for heavea's
sake because I find that for everything,
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beginning from agriculture to horticulture,
one IAS or ICS officer is required to man it.
People who read Shelly and Byron., 1 have
nothing against their reading them, do not
know anything about the textile industry
and the techniques involved. Therefore, I
feel that this Bill cannot solve the problem.

Within the compass of the Bill, what
does it suggest? In a nutshell, this Bill
suggests two things. First, that it must
be made into a running concern, then there
should be some authority who will decide
whether a certain textile mill should be
taken over or not. Then a reserve price
will be fixed, it will be reconstructed, and
then if there are no buyers, Government
will take over. If you mean business, you
must start from the beginning. Either you
take over or you do mot. Do not keep
such phase-wise power. Anybody will lost
his dynamism to build up the industry if he
is confronted with so many steps, and ulti-
mately for a sick mill the Government will
be the only refuge.

You have, in this Bill, given wide dis-
cretionary powers to a particular officer.
We do not know who that man is. Again
there is a bureaucratic paraphernalia, The
“anthorised™ person will decide whether a
mill should be taken over “under the cir-
cumstances” or not and submit a report.
He will be an arbitrator who will wield a
lot of power. Those who want to get rid
of these sick mills will run to him and say,
“Please relieve us from a lot of debts we
have got towards the Government and take
over the mill. Whatever consideration you
want, we will pay, of course, outside the
perview of the Act. Please take over this
mill and save us.”

1 fell this Bill will not solve the malady.
It is a hypocrisy, an eyewash. Let the
Commerce Minister tear off his false so-
cialist mask, pick up a little courage and
say that be believes in real socialism, and
let him npationalise this industry, and put
up workers' councils and manage it,

SHRI DATTATRAYA KUNTE (Kola-
ba) : I was trying to understand what
Governmeat is wanting to do by introduc-
ing this sort of Bill. Is Government out
to help the workers of those mills which
are closing down for one reason or other ?
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Either they have gone sick or the maoage-
ment has gone sick or the management
wants to go on strike. Are they out to
help the industry, so that the production
of the textile mills in this country should
go up? Or, are they out to pour, sink,
more money into the coffers of those who
in the past have made huge profits and
have not ploughed them back into the
industry ? The idea of taking over sick
mills and running them, after going through
all the processes that have been laid down
in this proposed Bill, is to be considered in
this light : if at all, is it going to help
those who are responsible for these mills,
ppearing or b ing sick ? If the Gov-
ernment is really interested in helping the
workers who are being thrown out on the
streets and also helping the industry, even
without taking recourse to the method of
lisation or acquiring those proper-
ties, why cannot the Minister straightaway
say, “All right; the Government would
like to instal mew mills and would take
over all those workers to these new miMs.”

st gFw W woA@: § ATORT
ST FAGAT § | T G WA FY
wEafergee 7 g Ag 1

MR. DEPUTY SPEAKER : Now there
is quorum. The hon. Member may con-
tinue.

SHRI DATTATRAYA KUNTE : 1 was
trying to say that instead of trying to
take care of the management of these sick
mills, the Government should really get
interested in the workers and the industry.

SHRI S. A. DANGE : As they got in
Bennett Coleman ?

SHRI DATTATRAYA KUNTE: The
Government have appointed their direc-
tors in Bennett Coleman. Now, if they
want to do that, let them see that the mew
mills are put up. But by this Bill the
Government are trying to sink money,
down the sink, where the old manage-
ments, due to their old methods, have made
their mills sick, the Government need not
take care of them or their mills, if at all,
the Government is interested in helping
the workers, the industry and the textile
production, 1 would say that the way the
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Bill is drafted and the procedure that has
been laid down im the Bill are poor and
cumbersome, It will take a long time be-
fore it could be decided that a mill could
at all be taken over. In these circumstan-
ces, the industry is bound to suffer more.
Is the Government going to hold a real
enquiry whether, because of the bad mana-
gement, the mill has become sick or be-
cause of the want of modernisation it has
become sick ? Is there any method by
which they are going to do it ? The autho-
rised person can be their own pet Textile
Commissioner who has been responsible
for the number of ills during the last few
years, Or, is it going to be some other
authority 7 Will the Government be able
to tell us whether by handing over the
management to the present type of mana-
gers which the Government appoints in
respect of the State-owned industry, they
are going to bring in more production at
lesser cost or, are they going to raise the
cost and thereby burden the industry still
more? Till the Government makes wup
its mind on this point, it is no good bring-
ing this Bill. To just come to the House
and say they are out to help the industry
or they are out to help the workers who
are being thrown out is just an eye-wash,
and it is a mere waste of this nation's
money and therefore, this Bill should be
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There are about ten or twelve mills in
Coimbatore which have been closed for
about several months now rendering seve-
ral thousands of workers unemployed. The
State Government tried its very best to
have the mills reopened. The manage-
ments of these mills are saying that they
do not have the finanoe or rather the work-
ing capital to run these mills, Our Com-
merce Minister paid a visit to Madras and
had a discussion with the Chief Minister
there, The Chief Minister wanted the
Government of India to give Rs. 1 crore
or Rs. 2 crores as loan, not as aid, so that
they will watch the managements, give the
required loans to the mills where necessary
and see that the mills are reopened.

Through this Bill the Government of
India is trying to take over a very difficult
task, to control from Delhi mills situated
in Coimbatore, Bangalore, Hyderabad,
Ahmedabad or Bombay through an orga-
nisation in Delhi, It is really a tough job.
The Madras State Government wanted
only Rs. 2 crores as loan repayable in a
certain period. The Government of India
was not magnanimous enough to give it
and it has done nothing at all in that res-
pect even though thousands of workers
have been thrown out of employment in
r‘ imbat L=

really sent back to the Government for
reconsideration.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr, Deputy Speaker, Sir, we are
not satisfied with the provisions of this Bill.
Even though the Bill is a step in the right
direction it has got so many loopholes and
the object which the hon. Minister wanted
is pot achieved by this Bill

The Government has come forward with
a Bill like this in order to recomstruct or
take over the sick mills by liquidation pro-
ceedings. Why are there these sick mills ?
As hon, Members who spoke before me
have pointed out, because of bad manage-
ment, because the private operators fix high
salaries for their own sons and close rela-
tives with the result that the management
cost is boosted up and it is charged to the
mills, there is loss in the affairs of these
mills,

Coming to this Bill, as I bhave already
said, it does not at all satisfy the object for
which it has been brought, According to
a provision here an officer is to be appoint-
ed to look into the affairs of managemenz
in mills, start liquidation proceedings where
necessary and then actually initiate com-
pulsory acquisition proceedings. Lot of
timee is involved in this procedure, It may
take from six months to one year and
more. When the Government of India
files a petition before the High Court for
liquidation under the Liquidation Act, it is
open to the other party to get a stay order
by making interlocking applications and
then go in appeal on that order. It will
take several months and years before a
case is settled. What about the workers,
thousands of them, during all this time ?
The moment the Government of Indja
files a petition for liquidation there will
necessarily be a lock-out in the mill and
thousands of workers will be thrown out of
employment (Interruption).



Cotton Textile

3039

[Shri V. Krishnamoorthi]

This Bill does not serve the real interest
of the workers. If between the authorised
officer’s petition before the High Court and
the final order there are more than six
months or one year—that is bound to take
place—what is the Government of India
going to do for the workers? Are they
going to give salaries to the workers on the
basis of what they were getting previously
before the closure of the mills ? There is
no mention about it in this Bill. That is
why I am attacking this Bill specifically
on this ground saying that it does not
provide any provision to help the workers
when the mill is closed after the starting of
liquidation proceedings.

Some of my hon. friends asked, why
not nationalise the whole industry ? That
is a big issue. I would request the hom.
Minister to ponder over this subject. How
many mills are there in India and how
many are controlled by public sector under-
takings and how many are co-operative
mills ? I find that the co-operative mills,
even though they pay good wages, earn
profits while the newly-started private mills
are not earning profits even when they are
oot paying the necessary wages, as is done
by -the co-operative sector mills, What is
the reason for this? It can only be mis-
management. So, I would request the
Government of India to appoint a Commis-
sion 10 go into the question whether it is
possible or feasible to nationalise all the
textile mills, instead of having piece-meal
acquisition.

Even if this Bill is passed, acquisition is
not compulsory; it is only permissive.
Suppose there are 200 sick mills. Govern-
ment can at the most take over only 4 or
5, oot all. Because, as and when the finan-
cial position becomes difficult, the Corpo-
ration will say that it will not acquire any
more for want of funds. So, they are not
going to rectify or acquire all the sick
mills, This being only a permissive legis-
lation, it will not help the real interests of
the indusiry or the real objects of the Bill.

 Then, after the ‘recent judgment of the
Supreme Court regarding acquisition pro-
ceedings involving . fundamental rights, I am
not sure whether government is competent
to acquire sick mills compulsorily, I anti-
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cipate a lot of difficulty. Therefore, I would
request the Government to withdraw this
Bill, reconsider the matter in all its aspeets
and then introduce a new Bill incorporat-
ing ell the suggestions made by the hon.
Members, Alternatively, the hon. Minister
may agree to refer it to a Select Com-
mittee for detasiled consideration of all as-
pects. I find, for instance, that the interests
of the workers arc not sufficiently protected
by this Bill. I am of the view that neither
the management nor the workers should
suffer on account of this proposal. The
Bill must be drafted in such a way. 3o,
finally, I would again request the bon.
Minister to withdraw this Bill or, alterna-
tively, rgfer it to the Select Committee.

AN G (T-afaer)
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AERa, T (950% #i 3@ § q| T
T fFaerRgsfmaad g
T T F qIT g AT FT A ag W
#ma wifasi &7 drar gErfaan F3@
¥ foag o< fgma df FX TET § W
it e % 878 %1 QX AR A% e g
# 3 & fav | wE a agr ¢ 9w feg
T § TE A1 X FWEAI F ALY
ST AT AT R AZGT T E AW
& o gdt faai &1 avar & 57 w9 93
T Fgi ST IO JIAT "W @ X
ROGI & AAGL TG F qAg F @A
&Y T wET A 9T TR | G FEwAr
BIEa 7 HIT gE diwil 7 agi I FRrR |
qg a1 TUER {p § 4| AGIRT 1 7
®F FT WA, 7 ATGL BT ATEATE F1 AT
frid g mrEua A d w5 fger
&1 F srad A qagd e fafrex
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AATE WIE X 11 AW ® A W
%I T & TR & g AGAT FTHE
# W Qg =g ag w4 | & fow
e fom ®TOi & 9 978 T a9
g A ERIE

“From all accounts it is quite obvious
that the Indian cotton textile industry
had been 2 sick industry.”

'mmsmmgaqﬂ@g:

“Many of the mill owners never cared
to modernise their mills, or maintain
their machines well, Lack of entrepre-
perial and management skill till the late
40s has also made the cotton mills
change their hands too frequently bet-
ween the so-f.a!!ed financiers, and spe-
culators.

T, 77 WA T A @, TR w0
1 FeT FrEAfmad—aaay fF @z
FH A TT—

L . rather than rcally skilled
management entrepreneurs”

T 9T Y SAET § GgT AT A q9r
o5 ame qeTT faat & AT & S
TAAT A ? FAE A B aw AR
ST & fod ? o ApaTE wg A
Ao A/ A TN § T qELT FWA AN
AT § 1 F Y WAl § FgAr Tgan §
fF R aer fast &1 a=m ) fgma
FL AV qg qgT %S T & ITHI q4AT FT
famrar awar & 1 Afw S T Tw TS
gAT g1 IR A A o qE A
17.00 Hrs

FO4 a1 F 77 T Aeang AN
ag T 9w € fF & @ W g g,
FEET AL 31 ], I8 g T AT
AL TR SFEETEH a9 1€ ¥
feid e a1 1960 ¥ 3w %1 7§ FK

1958-59 ®1 & g% §, foaw Ivwemw
X NF T A F AT AT AWF Agar
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#I sito AR FTEHI & Nfafafa @ 3T
&3 , =i ShofrwTE avearer & oY ey Foreid
® g78 %Y 1 & ) 72 faw wfes aqwe
AT AT AT Aefag AR AS € 1
307 o ® T ® AT o wod
Y 7og Q) F A F Frar gar § 1 IO
AN g ¢ Fm F 95 9 W
foargan §fw:

“The average national expenditure on
the various heads of the cost of produc-
tion has been estimated by the Natjonal

Council of Applied Economic Research
as follows :—

Percentage to total cost of
production

Ttems

Cotton 48 to 52 per cent.

Wages and salaries 25 to 32
etc, per cenl”.

orag & & g€ il A 2@ @ o
FAFE WS | AT gl F IeE A ACH
Iw % 7 AR TS S o feet
ek fr ffer e fren Satew
t, &Y mf&"ﬂ-{} w7 AR i E{
UF SR W fFAm e | 9W ¥ W
q€5 9T S 39 i MEATT § I8 T9 AFR
Qﬁh‘:

“Today severe cost inflation is the
major problem of the cotton mill indus-
try."

fow a@ w1 =it "o A
FLAT:

“The principal items of cost are cotion
and wages. Cotton accounts for nearly
50 per cent of the cost of production of
cloth and 65 per cent of that of yamn.
The share of wages is 28 per cent in the
case of cloth and 20 per cent in the case

of yarn. On both these cost factors the
industry has little control.”

A f@4r | ¥ W AN g AT
afcfeafaat @t 99 48 & 52 wfawa
F & T § Srar 4T, ag; afcfeqfT s
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[ ol wFw)
W ) AW F @ @ F AgER S0
R ¥ ¥ I 9T AT @) q@ o™
HI 9Z qog ST a@ag F FC 25
Wl § 32 FiEdr aF qn ar q@
#T 28 HIX 30 BELT & @r T
ag o W w1 Fem g e R
THAT qq@1 B A § oWt wew
qeATg qgd ATl §, WEATE Wer agan
IET R AF 9 g A ¥ FE
AT F 5 T FIOON & SATRT '@ H
TEAT § AR T A gw A W@ o
# I0 avew F WY §? g wak
TH AT F1 G A FFG | N wew
X 5 I F T AW § §, A
7 wgar wgar § % 97 &1 T97 A A
ST 14T | AR AT G TR | HAAT
Zigrg 05 S @t ferw &, Afew
AT FIET WET F7 G FOART TG
Wi & | WHAfAF g Fgar ¢ i+ foed
¥ U A w1 qarer 54 sfawa
wqET Y war g1 99 g fee avg @
MG F AAFW AR fow a@ &
FEi & oag v § ! ww faa
g T HI WA A T 1 W W
afmdt aw g & et f& s
HLATE Wig ¥ H9X OF AW 7 foar §
WEIT FA AT AT F gral F e T
£1 ¥ foay &t gz 2 asar g ¥few
TH A FE T8 rw O it
R F gl § 97 99 i gt g
# @t faw s fafaeex &1 g 2
F Far § 5 w9 et A oW
faeq ® Wifad @ aIm 7 fgma ?
AW 99 Fifae fF @ 9 F fean
Jar 4@ & W 1 AW 931 AR
fe fegar dar 3@ #r Fqaq FWAFqHE
wifaa & fear, fH3ar dar Saifen
79 ¥ T faar, feawr dar Aogd
¥ mfedz we @r IR gaw FT faar
&R faar dar aogdl W1 weaifer
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@S wgaq w3 fagr 1 370 AW
F@A IR gy ?

# & ¥ wgar wrgar g 5 wiiw
T ¥ Far Nl w1 @ A g grar § 1
Fredr sgfafas w3 ¥ o W
g3 % miaf f, f7 &0 fam A g
& S N THo THo To § WERTG
71 gafad frar # fgma adf gy avdht
2 f5 @ A & 9= s

qx AR qTeq : a7 fafret 13
aFar &1

ft w s 7, fafaeT
T /5N £ zafRd az F W@
W92 & | T9 IT F AW fe= frew A
I A R ATAT | T 7 wwTE fqw
I AW GT | AG F qAFA A
& 9 g 37 9N & fawma
4t f5 gaR wifas 39 faw 1 7
a7 g §, ga L wifas F39 i &z
F 4 w1 14 $C @ §, gAk wiAs
FIMIATA AT FAT @S A
! Aigd I FHAT T WL AT TeH FEAT
ARY q IT F gHA A A N §I@
F =@ a3 g3 fear war ar, sI=R
afafs & amy w amen I fE
nqr AT FIEX F qA wfad, @wi
as f% 93 @30 aF I3 Awar g
war, 8fFa feema adt & o fet
FEIETER A & FIC T AT F,
= 5 qg war fsga @@ A wr ¢

s qrirs 9ga w1 war g 5 ag
HEF ¥ A ¥ g @eEr § o} g
wafwaa § & fggem & v a@ aw-
foat & o e e gt fal F wa
& F9T frar 7 fodt g ¥ owfem
2 fsa v g ) I IR0 W
qEg ! w3 zw faw ¥ 7@
€79 FT AT FTAT AT § A AW/ H
TR T T ge N amm
FLH A At a|i & 7 7 § 78
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rT ) et & o 9 e A3 g
Tt frw & X o & A F, A
F9E ¥ Gara< F AL 7 7o 4G g
T R

¥ A UF & AW ¥ FLH @H
FEAT | I W7 309 Y gt faelt & wewt
F AT AT EY A 3 G F aEw
TgEEl & a7 aifedan ) g feg-

" e % wfr uwe fradt s 991 g
27 100% 12598 a% 9« fF a4
AE AT | 650 918 HIT FHAFT
# 550 afs afy gk A A g7 X
AT AT &: AT SATET FI9 I20 g1T g |
e 4y Ay | Feamt 1 9 agfaaa
&t § aifs ag A suTg dar w17
T F A F PTG /=T |
1 9 w27 9 & fod S oifgm @
g AT T ALY I, AT A T T
el %Y 99 F IR F FC g I
2w Agt I5mT a1 R 17 gen
o AT q8) ) 39 ol aw oW
faqr &1 awdT &R F FGAd §1 W
Al W A gt g fREw A
FO A A@T A | A FGA ITA
dga w1 foan, 9 A g9 A7 g
A FT A AT T T F gL IR A
TN F ¥ OF A F=\T A1 47 T
feam e fas 36 959 & q 9 |

W gER T $OAW (I597) ¢ HAT
TR 7 A et dan e @ sE & A
H qTqg 48 ST &1 (% oo gRT 9®
& v & g faw a@ da Y,
Afip g gre A faer a7 i amam
T o gfeat § | IR T W
forer % fir foromr FgT oA ST )
FraTd g | foar o ) g w Aifa
#1 fade @ & | 99 T q¢ €19
@ & 78 T3 T AW #1 39A g1
§,7/, @ & Fgn wgan § e o
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| FHAI FAT #1 §¥ feg 9 §, ag Ao

T I G qF & | GE Fgh o @
# T T QAR 3T AT § | A
92W H OF TqoE M | 9G9I AV
FILT AW § 99 & 78 G A AW
fear st saay 7w F sgafy &
AT s fad g gar sw 7
T w1 A g v qfw @l
FT I T qA1 o0 IE X R, 3@
G F1 G A TE AT FAA G
7, A ¥ W T faw A Ew
o foam, Afea qa 7 99 § IR I FT
T ALY O | Wed 939 W 7 UF
smesdt 99 & fad dac fe, SR
g #t 9 foran, Afew o aF sr &
g ¥ B Fu< g e, T8 95 faw
A ] AT AR G GUE |
¥ Gar wg & v e fom Sl @
I F A & fog @@ €, 9T F1
Foret T FT AT A G R 1 7 dife
FIXFagaa g, 7 fafmFa 7
AT R F AL A | TH FT<fHGl w FE
9T ¥ &1 FT qig @y s

FO #gm dar 8 fF 5 wwEl #1
¥=87 AT 9, AfaF IJORT FEAE
ATGF AT AE | 99§ qET AT
o, AfFT A 39 7 GAr A fom
T aTeT § I¥ @ ar g fod 49
afesa @t AR ¥ o g A
HME § A g GaT A} S @
FATR W F A AW AT § 5 37
& &1 ITRY VT FAAT AT FFAT & )
IT AT FT ITAF A Afaw ¥ wfgF
< ar garargar faga A ¥ 99 a9
# | TE% guTT WA IANT ST a8 T
R®m ¥ aEw g Foaw A 5w
21|

a9 ¥ W AT A A T AEAE
A T TUIT & HTL F FA 9 400
FALA | TF IAW F FRI AT AW
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[ g == weama]
FIH F & T A T ITE AR A
@t #eT &7 well ARlRE A @ew 7
sreaTee faar ar fF gw At s 0
fra= 5@ faw da &G 1 & gEmar
g 5 7 at 5o SaEeed ¥ 9@ g,
T A wfawl HY geg ) A A G
A w1 fa fean &1 6 gEe
27T TR g £ g qonTe gaw! S
#T fr g0 TS 7 A9 gl S Ay
WO AT 9180 § AT A6 A7
WHIRTE AT, 39 ST #5376 [
F wogRl v ot figew g 1 WX WAy
ABE T I% SFaers faw § «+m
frar & s qW dwerew fow few e
&mmgmwmg.
T IAHT qATH 7 fgen fgar wg A
ﬂﬁtﬁgﬁa%mﬁﬁ,gwﬁ%m
F4T, FGT AT JATE F37, ATGHT TG
e gfar & qETC § 91 #T Fwet
fa¥m, AT A R ] Avgwr )
IR & @ AW 34 A § wgan
g fr wagd Y g 7 feem B9,
TAFT ST ATTFT I FLAT MM |

9 F AN IEAW F AR T F9
F3AT AEACE | A8 IAW qgT fwsar
TR A IH A W FYE AE AN
e A 1 I I qwE A
e T T &1 o A W aw
I TEY AT &1 IEd Al F e
WA aF A f ) FI@AE
% 3% afas aghaad & st =nfed |

YTYY TATN T TFETRE g
AFTASART AFTATE | TAH IAg T I7
AT ¥ G194 OF 8% dHL @20
gl 2 @ 7 fraw & /s
rt-‘{%\‘é‘,ﬁ:ﬁaa"ﬂrwwﬁwﬁﬁt
F@ § | UFEIEE IS e Tl
wirgfFsaiFE Ao
@ & & T oA 34 # WA §
TR A7 9T |
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N frd wTE et § TR A w0

¥ AT ATG T AT FG WA qw
RE R IR awm g

IUTAW WENRG :  FTYET TET 6T
TF WA g8eq Jid 90 8 |

ot gt W woara - i O e
Fam s @E Fusgnagfs
AR IATAT IR AS | A
1 oy 3 fr A1 Gar forw forw )
AT & IAET 6 IEW & F FTAE
ar ¥ FGOT | OF HART I
# fix firer 1 form #o7 & fg o Gan
fouT 99 G F1 99 99 B 7 7 T HL
mmﬁﬁﬂ%ﬁaﬁm&wn
AT AIET 5E AT HY 6T FG @
5 48 F15F TTETEY WL AT |
forr @ el ® o g9 q
AT ATEA & I AT A AT FAGA B
g & A% 0F F4L T faw A
gl ¥ whiaffa &, Fagiesd & vq@
aafer gl ot s €, TR st
2 iR 98 +aer & g fawr s
K ATTRT AT AT |
SHRI PILOO MODY : May I suggest
to the Commerce Minister that the amount
of mobey that he is going to spend on
this fancy, free escapade of his could be
very usefully devoted for increasing cotion
production ?

ft fedw fag « & TE wRET &1
T3 A § 5 IEA @ AT
fagaw o q@ Ao TR &) qE
{ qr gzer W T F8 AT
ALH B | IF F O A A FT A€
T 41 IwR gz & s wC fa
TWH | TF AT IR R g fgT
faan 5 wwe fafreT go @ WA
T FE &1 gaX IR wg fea A
R amEar § & ga &
agF 97T IAW § EH N A faw
g |
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T wifie & v A 77 S @ TR

g ¥ 7 9% A A ITHY FgA AT |

i I 7 fear ) 7@ o F @
e dar g

I TO AT B | A gHE
T ITHY qGT TgEALH WMl | Afw
6 ww § 7t amar fF W@ ag Fg

@ @ wWifs I A5 § AN TP I I
® 4 3% faega facda &

Twgfa &t & Wt A wH IAR
#3 &\ A W g e F98 # SE
W 99T § qg WY T SN qF «qIT
FAT] AT T B T A At & AN
F T WTQ @O AT AgAT ¥ @S
AT B | TEFT BWAT 49 oF o
¥ ®@ o ag qArfaw AT gl &
g Fifaw 7 @ § f A ¥ s
w1ag A X X AW 7 41 A A
T+ % S 7 9 foar o fr gm0
O 1 F9d AR IWT T & fog
AT fray g av S Far e v
qaT TEH Fat ToT Arar §, f 57 A
T g PR gy,
@ e & naq adwi 1 57 & fag
g qd wifow T @ &)

SHRI PILOO MODY : Will you put them

in jail ?

it g T FOAW : A AW
fewr 3 dac &7

ot fichw feg : Tl ot 7 gEQ
T AT & X F w1 Iwi
Fgr & fv oY ot & T e ¥
AR AR @I M aag ¥ N
fiver & g 9= 7Y @Y, ag =iy A
AT T TR 7 § HK TN 7@ ;R
faas Mo adi §, [Waw ¥ o
e wAmgfergn e

efe, ete,) Bill
famr & o Sgh ot ¥ TEEr =T
ST AT T AT-aTy S fr
Freart @ ag gt @ | faw 7= A
A st Ao A R Y

I ag WY Fgr fF gw F S A
FIH FLG & SAHT IO F F OGN
s &) o9 ==t @ 9% 3w
¥ @ el § v fod 0@ § @@
TG TAIEARI I A ITH TH I R
T EaT § 1 F® o q(few & wwar @
f& anfax a9 9= 7@ @1 99 fF
39 faer & W At & O o Sw
NFAF T forRg AR
€ g6 qar @t W @ 2 g
qTE IAHT TN FT FTE AT TEF el
gEhfag aw faer mr 31 =i o=
HAIAZL FT FATT § IAR T F R
A dar AE @ § A T Ff T
TFR &7 faqre 2 1 g 9 Ae g
& o= A= =1 9% EFm AT g0
¥ IR F@Er v d1 §0 fA §
forg e dar &Y 1 Afe oo el
1 g 9 G T 48 & afes
IALY AT | HAEL TAE AT FH T
T |

o I o 74 o€ 2 5 ogw o
TR FEFREFAATT A RE | A9
#fqam FI =S g gaEa € | afqEw
¥ s g faer 3% & wiwty fad
#i G T TFA &1 THA A Tei
7 @ qg &Y oFar a1 JfFT AT
TR @ dhET & aEe & f6T W
AETAT & WA AT AHA § | AT ST
ST AT ENAT | B FILATE € F AT,
I9F A T AFEE A W, AE
# fx 7 Frars g g ¥ gE gt A
ZaT var T a1 fF osw F swngm
9T TG | 9 ¥ g g I &y
¥ F, T F g A A A
@ g T AT I § A% §, A
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[ = few far)

T § 9 W aw 7 are o R 2
I g 3 & 397 & e fear mar &1
AN T I &1 7w g fF g 1
A ot W D @ AT IS
TEIE § AT FHA AH A &)

AT ST T O AN A AT FEIR |
F @ nEar g F o gag o
uw fafenr %7 41| g® AT GeE
FOH AW G g AT F 9
O AW HET AL A IT § A\ &7
av1 | AfFT 39 Fead waw GHT €
Ify saefes #58 & =1 adfi g
¥ W W A AU AT T S
R A& ag—

it 7y forea ¢ orelY @ gL 97 AT
AT A 37 AT frew & =10 T
gaw fag s ¥ gra—

=it fedw Tz : A o fadas %1 am
FCRE!

st 7y foma ;. a@t feg samefea
FALY T AT F1 A9 F 7T 900 ?

st feim fag ;oo &1 aga o
wfradd Frmaram e @
37
Z?

MR. DEPUTY-SPEAKER : May I sug-
gest to you that you may take up this issue
with the Minister of Parliamentary Affairs 7
He omly casually mentioned it,

sit 7% foed : & g FET AEAT
g\ TR ST AMET R | ad A
T & AT Y UF TG AR I 24T
wr ot {7 T afafy fraw 4
TN HLEE A FART AT A
a9 i &1 wr fawer fF w5 o
S0 AGFAT F 90 AT F@Aw 7T, ara
HEFAl & [AC gad wAEHT FHI(
AT W |
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ot fedm Fog : 7@ v g€—

ot vy fmd . & 99 dor @1 A
TAF( TRL WA A TET AT

st fm ey 39 o= fagaw
# faqi ft 7 fgear 44 faar ar | Afwq
¥ 3¢ W wifaw g T E 1 @ QW
F AT AOF ANI AT GA ARG
LT % A "L g1 W
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gAY B AT 7 Fy oo ¥ oW
F AET & awiad :FB‘\' HH HTFSEI
TH AN FT A4FO FE & A0
7 I°g qarn igan g {6 8w 5 ¥ AU
g H WS AW A HwAT A few-
ETM T HGA FWALT 7 TEAHTR FGT |

¥ foa, o1 qeam, A fas femn & 09
T F TGN SIUACH F @9 A AG
fer srr wifew, afew favosi &
g F famr w1 F 7 gE € A fea
g f& st #F9Rwq, w9t fmw, g9
a1 72 2, 39 &7 agi awng g fF 3w
¥ g A€ F A U g1 qH |

e g Wt @ 5 W™ wwa AN
Tgq ATAEE W FIF 9@ §, I Fi
TE 9T A FH TTGENT & F98 I
0T, AT FIL Hi HIAT A T AL I
¥ Farfad W dga< Eri 1 A eT W
ol a7 ¥ Weud g1 g T A &
qfr #ifw Fwr wifge e o9 & w0
e & F9% a9, 1 fF o Fon
¥ zemTe & g

qAA i@ aqeq, Wi i, 7 Far & fF
79 § S UFAGRE @0 g7 &1 WL
T & 99 #1 9awq ag ar fx g feaam
TFqE #F 7, 39 § TR SaRT
%4 3 | Afwa & gummar g fv s
& gar wa< 7gl arn €1 fefi aw
Fiwa g, A A AT AT gw W
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AETEH AT & Ffow w1 E feEw
AT E FW A FW FNF AT @G AA
HITH AT AT 7T @A SART AT |

NhaTarEm A e FqaF
FT & | a7 A1 7 1 @wT & faw &
qG ST ATET AEN AT g | FAX AOT
e & g8 9 957 ¥ 9F A7 @
I T o fawr o, o am )
IR A AT &, A W AL ol &
A R g7 99 &1 aET & T W
feami st w&v &iF T faad =fey,
afem ag ot oet § 5 57 %1 9O
¥ e dar e SR I F am
FgT FURT T & |
17,23 Hrs,

[MR. SPEAKER in the Chair]

AT TR, At S A st i
AR FF I AT A TH A F TLNG-
FI0 FT A9 FET ¢ | SUEAN WEET,
g s § 5 ag Y oF aga a9 sa
2 o o sEfege oifes 3E-
A 2, I ¥ AR § v @
FAffd e e gt aw
9 EW 9 & & | 99 Afa 9x Ie
§C &9 =9 A0 T SUTRT ¥ ST Fifww
WM inaR g e
i) FanmaifF R g als®
FY Fifirw g0 F AT Tifgw 1 F fR
FouT fF A a3 o faaas v
HFR WA IR A Ifam
¥ If@ g o A qeafeEl w1 OF
& | FAA T [ AT § I F faw
aw fov fa=me w4

Tg T Fgd I fF wewre A
faett 1 a7 g1 @ | o fastd 3 ama
T w1 49 fF g 91 gfenew @
® & oifewew oY 59 3w A 49 @
g w9 § | W faw & foo gifeqes
T ST TR g
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SHRI PILOO MODY : No, the meant it
for Ministers,

st fw feg : & sz g g R
Ziferesr &Y 79T garm & R aga ¥ A
o9 ¥t 39 § ifew & | g de-we
1 0% a1 fgmmm, o afawsr A9,
39§ drean 91gd §, o 7 gw A
T HZHT FTH I F1 Awdl 316 FL
F A oy 0 qr &2 & 91 |

T W=l & g W swg F'm fE
q77 =9 frdas Y 9ot =iwfa € 2

SHRI S. A. DANGE : Will the hoa.
Minister clarify whether the Finance Minis-
ter has refused to advance momey for take-
over of sick mills and if he has, how is the
hon. Minister of Commerce going to over-
come that difficulty ?

SHRI UMANATH (Pudukkotiai) : Let
bim come out with the truth,

ot fem fog : <@ fadas 7 ag W
frargmegfrer e mar @ &
T FA, T I | qE B
foft g€ ara aff @ 1 78 Fgw 7A 7@
% fr game foim fefre A o8 7 wqar
3F R e wL foam F X o few
2 frfam 7 famT &1 91T T°91T FT
faqr diar, aY aw #% faad ?

T AT GIEAT A TF WOT B A
fw gw 5o faer o1 ol 7 w0 Al 5w
| A A & qIT FL0 A0 F9G
¥ a8 wan f5 ¥ @ 7 w4 A w0
T &1 T8 F SAnT ar W a1 Awgd
w1 faa g, OF ara Af &1 F W
aFEdl & fer yqae FEm fF T s
faa FT AR 30 fae # @ FLIT AT
93 2 | WL A T AN FE FfoAr
Hrae, o g9 6T 939 ¥ 9 A !
F g ®I A9 2 GFT § 1 FIS TE
Fga A AT AL &Y AT
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SHRI N. K. SOMANI: I seok your
protection. I did not anticipate that the
Commerce Minister would understand my
presentation, as he himself confessed. But
he should at least answer some direct and
important questions that were raised.

I referred to the unanimous recommen-
dation of a textile seminar under the spon-
sorship of the Indian Institute of Foreign
Trade and asked him whether he has read
it and what was his opinion aboat it. This
seminar recommended that this proposed
textile corporation should, instead of having
the functions envisaged in its structure he
is proposing, devote all attention and energy
to providing finance to sick mills.

He has also not said anything about the
past performance of govermmeat-controlled
mills of which he has enough experience
so far,

The third question I asked was why they
do not refer the matter of devaluation and
fixing vp the price of stocks and shares to
a chartered accountant rather than to the
authorised controller that he has in mind.

SHRI DINESH SINGH : My difficulty
is that the hon, Member does not want to
understand me. He has raised the question
of some seminar organised by the Institute
of Foreign Trade in which I had also the
honour to say a few words.

SHRI PILOO MODY : What about lis-
teping to a few words?

SHRI DINESH SINGH : I had also the
opportunity of having to read through the
conclusions which I must say, were mnot
#rribly impressive.

So far as the question of providing

finance to the sick mills is concerned, I had
mentioned that when we set up the textile
corporation, we would certainly look into
it.

MR. SPEAKER : The question is:
“That the Bill to provide in the
public interest for the liquidation of
« cofton textile companies while keeping
the undertakings thereof as running con-
cerns, or for the reconstruction of cotton
textile companies, in certain cases and for
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matters connected therewith, be taken

ioto comsideration™,

The motion was ddopted.

MR. SPEAKER : We shall take up the
pext stages of the Bill tomorrow, and
proceed with the half an hour discussion
now,

17.29 Hrs.

SHIV SENA*

SHRI UMANATH (Pudukkottai) : At
the outset, I want to clear two things.
Firstly, when I refer to Shiv Sema terro-
rism, I mean the conduct of the organisers
and leaders of the organisation called Shiv
Sena and not the Maharashtra people as
such, who have produced such a beroic
working class as the working class of Bom-
bay. Secondly, I am not going to repeat
the points already covered in this House
during earlier sessions, namely, the genesis
of this organisation, the socio-cconomic
conditions which gave birth to it etc.

Shri Chavan has recently characterised
this organisation as fascist. The Economic
and Political Weekly dated 21-10-67 writes
as follows :

“Link reports that Shri Bal Thakre
declared at a rally that he did not mind
being called a’ dictator because he be-
lieved that only dictatorship would save
India.- The country needs a Hitler, he
said”.

The danger to the linguistic minorities,
particularly to the South Indiaps, the dan-
of the

*Half-an Hour discussion.



